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Title: Discussion regarding steps taken by Government for relief and resettlement of Tamils in Sri Lanka and other
measures to promote their welfare, raised by Shri T. R. Ballu on the 16t August, 2011 (Discussion not concluded).

MADAM SPEAKER: Now, Item No. 14, Shri T.R. Baalu.
...(Interruptions)

SHRI T.R. BAALU (SRIPERUMBUDUR): Hon. Speaker, Madam, with excruciatingly bleeding heart, I would like to initiate this
discussion on genocide and the sad plight of Sri Lankan Tamils. ...(Interruptions)

MADAM SPEAKER: Please, let us have order in the House.
...(Interruptions)

SHRI T.R. BAALU : I think that this is the third time in this House that I am raising this vexatious issue. The hon. Members
of Parliament would desist from disturbing the House because I am initiating the most important issue of the Sri Lankan
Tamils. ...(Interruptions)

Madam, the other day, I mentioned about genocide and the sad plight of Sri Lankan Tamils. ...(Interruptions) It is nothing
but a true story, which could be substantiated by the Report submitted by a panel of experts appointed by the Secretary-
General of the United Nations.

MADAM SPEAKER: Hon. Members, please do not do all this.
...(Interruptions)

SHRI T.R. BAALU : The panel consisted of Mr. Marzuki Darusman from Indonesia as the Chairman; Mr. Steven Ratner from
United States of America; and Madam Yasmin Sooka of South Africa. ...(Interruptions)

These are nothing but true stories of their sad plight. This can be substantiated by the Report submitted by the Panel
set up by the United Nations. There are umpteen number of visuals like these. This one is from the Headlines Today of
India. Another true story has been telecast by Channel IV of BBC, London. There are many evidences the world over
brought out by various NGOs and other organizations which could be shown at the appropriate time by the individuals, if
there is an inquiry conducted by the International Court of Justice.

Madam, for the benefit of the Members of this hon. House, kindly permit me to read one or two paras from the Report of
the United Nations so that they can understand what has happened during the Civil War in Sri Lanka. I am quoting from the
Report of the Panel of Experts of the UN. Specifically, the Panel found credible allegations associated with the final phases
of War.

"Between September, 2008 and 19t May, 2009, the Sri Lanka Army advanced its military campaign into the
Vanni using large-scale and widespread shelling, causing large numbers of civilian deaths.

The Government shelled on a large-scale in three consecutive No Fire Zones, where it had encouraged the
civilian population to concentrate, even after indicating that it would cease the use of heavy weapons. It
shelled the United Nations hub, food distribution lines and near the International Committee of the Red Cross
(ICRC) ships that were coming to pick up the wounded and their relatives from the beaches. It shelled in spite
of its knowledge of the impact, provided by its own intelligence systems and through notification by the United
Nations, the ICRC and others. Most civilian casualties in the final phases of the war were caused by
Government shelling. The Government systematically shelled hospitals on the frontlines. All hospitals in the
Vanni were hit by mortars and artillery, some of them were hit repeatedly, despite the fact that their locations
were well-known to the Government. The Government also systematically deprived people in the conflict zone
of humanitarian aid, in the form of food and medical supplies, particularly surgical supplies, adding to their
suffering. To this end, it purposefully underestimated the number of civilians who remained in the conflict
zone. Tens of thousands lost their lives from January to May, 2009, many of them died anonymously in the
carnage of the final few days. The Government subjected victims and survivors of the conflict to further
deprivation and suffering after they left the conflict zone. Screening for suspected LTTE took place without any
transparency or external scrutiny. Some of those who were separated were summarily executed, and some of
the women may have been raped. Some persons in the camps were interrogated and subjected to torture.



Thus, in conclusion, the Panel found credible allegations that comprise five core categories of potential serious
violations committed by the Government of Sri Lanka:"

i ) killing of civilians through widespread shelling; ii) shelling of hospitals and humanitarian objects; iii) denial of
humanitarian assistance; iv) human rights violations suffered by victims of survivors of the conflict; and finally (v) human
rights violations outside the conflicts zone, including against the media and other critics of the Government.

This sad episode is nothing but a tragedy. These atrocities, these miseries have happened under the nose of a
Gandhian State, which is even today preaching non-violence to the rest of the world. These atrocities have happened under
the feet of a State which is run by the policies and principles of Pandit Jawaharlal Nehru. The Media would only say that
Pandit Jawaharlal Nehru has preached us Panchsheel. These atrocities have happened near our country. When our brothers
and sisters were killed and raped in Sri Lanka, when our sisters were kidnapped and raped in the forest of Sri Lanka, when
our Tamil children were butchered and hung in the streets of Sri Lanka, when my Tamil race is ridiculed by a State called Sri
Lanka, when the Sri Lankan Tamils were slowly wiped out of the scene of Sri Lanka, the Indian Tamils and the Tamils world
over felt that the mighty Government of India should definitely come forward with the helping hand to see that innocent
killings are stopped, to see that innocent Tamils are liberated as it was done in East Pakistan sending Mukti Vahini that
liberated Bangladesh. This is what we thought. This is what exactly Government of India should have done. This was a
strategic one but they have not done it.

...(Interruptions)

MADAM SPEAKER: I need not tell you. You are a very senior Member but I still would like to point out that it is another
country about which we are talking. It is a sensitive matter and you will keep all these facts in mind while you are speaking.

SHRI T.R. BAALU : Yes, Madam. I do agree. At the same time, the root cause for these miseries should be understood by
the world, at least by our Members of Parliament. It is more important. That is why, I am telling all these things. But this is
the struggle for the past 61 years. The agitation which was started in 1948 to 1967 by the great Shri Thanthai Selva and
from 1977 to 1983 by great Shri Amrithalingam should not go waste. The Leaders like Shri Thanthai Selva and late Shri
Amrithalingam fought for the cause of Tamils in a peaceful way, in an orderly way but they could not succeed. We could
understand that they have failed by following the Gandhian way.

Finally, the youngsters, the young Sri Lankan Tamils took arms in their hands. What went wrong? Nothing went
wrong. The armed struggle is one of the struggles in freedom movement, in the liberation movement. It has been accepted
by all the liberation movement. Whatever it is, unfortunately the genocide has succeeded. The young people have failed
miserably.

The young people have failed miserably because of various things which I do not want to dwell upon it. In spite of my
leader Dr. Kalaignar Karunanidhi's advice, they have not coordinated properly; they have not cooperated together. There
were unnecessary quarrels between brothers and brothers. Finally, the struggle went into rough weather and failed. We
feel sorry for this. But my leader Dr. Kalaignar Karunanidhi from 1956 onwards consistently and vociferously fought for the
rights of the Sri Lankan Tamils. It was because of that he lost the elected Government twice. To draw attention of world,
he had resigned as MLA along with the General Secretary Prof. Anbalagan. The DMK lead by him, conducted rallies,
dharnas, demonstrations, picketing and bandhs. 1 have also been arrested for more than 25 times particularly with
Thalapati M.K. Stalin and late leader Murasoli Maran. More than 105 volumes consisting of one crore signatures of Tamils
were sent to the United Nations for redressal requesting the Secretary General to intervene in this affairs. About hundred
kilometres of human chains were formed in the torrential rains by Dr. Kalaignar Karunanidhi. The TESO Conference and the
historic Conference wherein the leaders like Shri Vajpayesji, Shri NTR, Shri Barnalaji, Prof. Madhu Dandavate, Shri Jaswant
Singh, Shri Farooq Abdullahji, Shri H.N. Bahugunaji, Shri Mahantaji, Prof. Anbalagan, my leader late Shri Murasoli Maron,
late Shri Upendra, 'Asiriyar' Veeramani PNedumaran and Mr. Vaiko, the old friend of mine had addressed the gathering of
more than ten lakh people in Madurai. They resolved to see that proper redressal is given to the Sri Lankan Tamils. The
historic Conference had been conducted under the leadership of my leader Dr. Kalaignar Karunanidhi. Finally, after the civil
war he sent a delegation under my leadership to visit the refugee's camp and we saw that more than 3,30,000 people are
just inside the barbed wire fencing. They were put into like cattle. We saw this tragic thing with a bleeding heart and eyes.
We came here and we apprised the matter to the hon. Prime Minister of India. We apprised about this issue to all the
leaders. But what had happened? No tangible result had come even today.

The worst part is that not only the Sri Lankan Tamils but our language, the Tamil language had been ridiculed. I am very
sorry for that. I am reminded of a historic event wherein Hitler's Nazis, during the Second World War burnt the books of
Jews. The great scientist Albert Einstein, Sigmund Freud had written so many volumes of books. Those volumes were burnt



to ashes by the Nazis.

A gang of Nazis along with hooligans went into the Berlin Library and burnt thousands of books to ashes. The same
thing happened in Jaffna. More than 97,000 volumes of Tamil books were burnt to ashes in the world famous Jaffna Library.
The Tamil books were burnt by two Ministers of Sri Lanka ..

MADAM SPEAKER: Hon. Member, we have close and friendly relations with the neighbouring State. Please keep this in
mind. And when you are making your points please ensure that nothing that you say adversely affects our relations. It is a
request. You are a very senior Member. I expect you to observe this responsibility.

SHRI T.R. BAALU: Yes, Madam.

Madam, what I want to explain is that not only the Sri Lankan Tamils but the Tamil language itself was ridiculed. They
ridiculed our language. That is why 97,000 books were burnt to ashes in Jaffna Library. They not only waged war against
my language, they waged war against our Tamil culture. Nobody can tolerate that.

I would narrate the story that was published in the United Kingdom by Mr. Graham William. He says, "Traveling through the
Tamil areas in Northern Sri Lanka one is shocked to see the changing demography of the land. The land that was once
inhabited by Tamils, the land that had distinct flavour of Tamil culture and heritage is now in the grip of Singhalese Army."
He further says, "Throughout our travel into the Tamil hinterland we could sense an air of Sinhalese triumphalism. Military
camps and Sinhalese soldiers are common sight in Tamil areas. The Sri Lankan defence forces occupied 7,000 square
kilometers out of a total of 18,880 kilometres of Tamil land." He further says, "Around 2,500 temples and 500 churches
have been destroyed in the war," We should be able to catch this point. This is nothing but waging war against a culture.

What has happened in Bosnia? In the break-away country of Yugoslavia, General Ratco Mladic and Mr. Radovan Karadzic -
had killed 8,000 Bosnian Muslims.

MADAM SPEAKER: Mr. Baalu, I do not like to intervene again and again but we have to discuss the relief and resettlement
of Tamils. Please come to that instead of going into all this. It is something very sensitive, you know about that.

SHRI T.R. BAALU :It is only a fact, Madam.

In 1992, the UN Secretary-General resolved to appoint a Commission. The Commission had enquired and reported to the
United Nations. In 1992, the United Nations appointed a Tribunal. In 1993, the Tribunal identified these two people as
responsible for the heinous crimes. Now they are facing that international tribunal at The Hague for killing 8,000 Muslims.

If Ratco Mladic and Radovan Karadzic have to face the tribunal at The Hague for killing 8,000 people; if Iran stands
condemned for killing hundreds of people in 2009 elections; if Bashar al-Assad faces UN sanctions for killing 1,300 Syrians in
Syria for raising the voice of democracy; if Omar al-Abbasid of North Sudan had to receive a warrant from the United
Nations for having killed two lakh people; why not €/ = Why not € * for having killed lakhs and lakhs of Sri Lankan
Tamils? Why not?

I would only voice my feelings, with your help here. What my friend, the External Affairs Minister said is this. The External
Affairs Minister is not here. He is a very good man. Of course, he is my own friend; but the other Minister is here.
...(Interruptions) You are here, I agree with you. If he would have been here, I would have very much impressed and that
must have been more responsible. ...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI E. AHAMED): He may come here.

SHRI T.R. BAALU : Madam, the other day, the Minister of External Affairs Minister made a statement in this House:

"I have, nonetheless, stressed to my Sri Lankan counterpart, the need for investigation into the allegations of
human rights violations."

My friend is requesting his Sri Lankan counterpart! Do you understand this, Madam? Our problem is with that particular
administration. But my friend, having understood all these issues, having understood that a 4€/*

MADAM SPEAKER: No. Delete it.

SHRI T.R. BAALU : Will it be all right, Madam? What I said just now, you would have probably understood. &€/ * Will it be



all right, Madam? No. It would not be all right.

Nowadays, the Indian Tamilians' voices are not heard by our own friends. It is not because the voices are very feeble, but
our friends need some hearing aid! That is all I could say. I cannot say more than this. This is more than sufficient for them
to understand that.

What is happening in Sri Lanka, after the end of the war? These are the most important points or issues. My friends can
address these issues. There is a PTI story from London. After the civil war is over, the General, who had acted to the diktat
of the Sri Lankan civil administration, 4€/'= is in jail now. My friends from the UN, the panel of experts went there, to find
out what has happened, as was requested by the Secretary-General of the UN. They went throughout the length and
breadth of Sri Lanka to understand what has happened during the civil war. They wanted to enquire from that particular
General. They had not been allowed to go and find out from him what has happened during the civil war; he is in jail; the
administration has not allowed them to go and approach him.

Here, there is a PTI story from London:

"The Sri Lankan Government has threatened to execute the country's jailed former Army Chief and war hero,
&€/ * if he continues to suggest that top officials may have ordered war crimes, during the final hours of the
bloody civil war. The threat has been issued by the island nation's powerful Defence Secretary 4€/* the
brother of President €/ * who said 4€;*would be hanged if he deposes before any probes into the alleged
war crimes."

MADAM SPEAKER: No. This will not go into the records.

SHRI T.R. BAALU: "4€/ *responded angrily to the prospect of €/ *giving evidence."

MADAM SPEAKER: No. This will not go into the records.

SHRI T.R. BAALU : "He cannot do that. He was the Commander."

MADAM SPEAKER: Mr. Baalu, kindly restrain yourself. I have warned you again and again. Now, please restrain yourself.
SHRI T.R. BAALU :Yes, Madam, I will confine to the speech.

Yes, Madam. There is another story. This is what my friend, hon. Finance Minister, Shri Pranab Mukherjee, previously the
External Affairs Minister, had said. With your permission I would like to quote his letter:

"Dear Shri Baalu,

I write to keep you apprised of developments in respect of Sri Lanka.

As you know, it has been my Government's consistent effort to work for a political solution of the situation in
Sri Lanka within which all communities, and particularly the Tamil community, feel comfortable and are able to
exercise their rights within the framework of a united Sri Lanka. As part of this effort, we have pressed the Sri
Lankan Government to move forward towards implementation of the 13t Amendment to the Sri Lankan
Constitution which resulted from the India-Sri Lanka Agreement of 1987. As a result of our recent contacts
with the Sri Lankan Government, including the visit of our Foreign Secretary to Colombo on 16-17 January,
2009, I am hopeful that we can expect to see progress in the coming months (this he said in the month of
January) in the direction of a real devolution of power to elected representatives in provinces occupied by
Tamil majorities. "

This is what his letter says. What was the reaction of President *
I would like to quote:
MADAM SPEAKER: Please do not bring in names.
...(Interruptions)
SHRI T.R. BAALU : I am sorry, Madam. I would like to quote the President of Sri Lanka's reaction....(Interruptions)

MADAM SPEAKER: Please sit down. Let me control the House. A very sensitive debate is going on in the House. Please sit



down. I know what is to be done.

SHRI T.R. BAALU : I am sorry Madam. We want to vent our feelings. This is the forum where we can vent our feelings
otherwise where should we go?

MADAM SPEAKER: But you have to speak with restrain.

SHRI T.R. BAALU : It is the most vexatious issue. Kindly allow us to speak. I do not think my friends will come forward to
do anything but anyhow I am here to vent my feelings. The hon. Minister had written the letter in January. What has
happened till now? Lakhs and lakhs of people have lost their lives. We cannot get them back. I do not think I can meet
them again. I would like to quote a great person of a particular country and he says:

"There is no hurry to formulate a political solution. If there is a solution at all, it will be home grown only."

Okay, let it be home grown. It is a very interesting story. You may see, Madam, he had also added by saying:

"We will take our own time to find a solution, Madam. (the letter was written in January and we are now in
August) and you cannot ask for an instant solution like Instant Noodles."

It is not proper on the part of that particular person to say like that. We cannot ask for an instant solution like Instant
Noodles. This is how the Sri Lankan Tamils, the Tamil community, are being treated. Kindly understand this is his reaction

on the 13t amendment.

There is one more story.

MADAM SPEAKER: How many stories you will tell?

SHRI T.R. BAALU :There is only one story left.

MADAM SPEAKER: Every time you start with another story concerning a new count.

SHRI T.R. BAALU : Madam, I am not telling any story just like a grandfather telling a story to his grandchild. I am telling
the facts. Nowadays, in Media parlance the facts are told as story.

In the headlines today, in our own Indian TV only, one of the officials in charge of the Sri Lankan military — I am not taking
the name since Madam, you have asked me not to mention the name — the Secretary of the Sri Lankan Armed Force has
been quoted.

13.00 hrs.

On the issue of political solution and the 13" Amendment, he said:

"With LTTE gone, there is no need to further amend the Constitution."

This is the statement of the official reported by the Headlines Today, which is an Indian TV channel. We feel that Indian
Tamils and the Tamils world over are being hoodwinked. Not only we are being hoodwinked, the mighty Government of
India is being hoodwinked by our neighbour. I can only say from Shakespeare's play — 'O Caesar, beware the Ides of
March'. I think all of my friends would have gone through these lines. It is the most important line in Julius Caesar. I can
only send words to my friend through this House. Madam, I am concluding.

Now, India is heading the presidium of the United Nations Security Council. India is the leader. India is presiding over it.
MADAM SPEAKER: Hon. Members, if the House agrees, we will dispense with the lunch hour?

SEVERAL HON. MEMBERS: All right.

MADAM SPEAKER: Kindly conclude now.

SHRI T.R. BAALU : Within two minutes, I am going to conclude.



MADAM SPEAKER: In this short time, you have made me very worried. Please come back to relief and re-settlement issues
of Tamils because that is the topic of discussion under Rule 193. You are wandering everywhere else.

SHRI T.R. BAALU : I would urge upon this Government to prevail upon the United Nations to order for a comprehensive
investigation on human rights violation in Sri Lanka from 1983 to 2009; Secondly, to bring all human rights violators
irrespective of howsoever high they may be, to face the trial before International Criminal Court of Justice. Thirdly, to
declare human rights violators as war criminals.

The fourth demand is to order for a Referendum for a political solution to Tamil people. These are all the demands made by
Dr. Kalaignar during the recent meeting of the General Council of the DMK Party at Coimbatore. Finally, I would like to
request, with folded hands, to the Minister of External Affairs to go through my speech and render justice to Sri Lankan
Tamils.

SHRI JASWANT SINGH (DARJEELING): Madam Speaker, how much time do I have?
MADAM SPEAKER: You have 26 minutes.

SHRI JASWANT SINGH : Madam Speaker, I will tailor my intervention accordingly. This is really an extraordinary
circumstance, in which we are discussing this very sensitive and deeply emotional issue. I do share and sympathise with
the sentiments that my distinguished colleague, Shri T.R. Baalu, with whom we have had the benefit of working together in
the same Cabinet and indeed all his other colleagues. He knows very well that whereas I sympathise with his sentiments, I
have difficulty with some of the opinions that he has expressed. But that does not distract from the totality of the situation.
This is a very unhappy, challenging and trying situation in which we discuss this subject. Our dear Government is clearly at
its wits end. Now I recognise that for this Government with its capability challenged, also it is challenged by its own lack of
capacity and competence for it to travel to its wits end, is not a very long journey. And that is precisely why it makes it so
important that what we say here is recognised by the Government and acted upon with, at least, its residual competence
that it can bring to demonstrate on the subject.

I do also wish to take this opportunity to express my sympathies with my dear and distinguished friend, the Minister
of State for External Affairs. I did not want that this agony be inflicted upon him. a=iifes 35t & o1 &) 3@ Iord! VA Hdl W T
Adclie ¢t s, A2 {17 9rIG ISt ADI GRe9i6l U2 A aXb ol =1 oldl el &l PR U oIdIS 3 DIS 3ESTol Il &l, dl fst ADI o

Madam, this particular discussion really is not subject to brilliant or rhetorical frights or really even speech making.
Yet we cannot move away from identifying whatever be the substance of it. Therefore, let me, at the very beginning of the
discussion, share with you as to where the NDA stood on the subject because these are five or six issues which will define
our approach to the entire matter and which I continue to believe are still relevant and can still, if acted upon, find an
answer to what appears to be an imbroglio.

The first is that the NDA stood for Sri Lanka's constitutional and territorial integrity. It appears that the UPA has also
adopted this policy because it is the correct policy, it is the sane policy and we continue to stand for Sri Lanka's
constitutional and territorial integrity.

There was a question raised about the thirteenth amendment. This amendment is an amendment of the Constitution of Sri
Lanka. We stand for this amendment but if the present Sri Lankan Government does not like to call it 13t amendment, they

can call it 14t or 15t or whatever they choose but this amendment is a necessary step. It is a step that ought to be taken
because it is directed at a certain purpose. That purpose ought to be fulfilled. That is what our recommendation would be

and not any strict commitment, only to the phraseology of the word, though there is a symbolism to the word 13t
amendment.

There is a third recommendation and a very strong assertion that I make to my friend in that beautiful country, Sri Lanka,
that it must revert to peace and prosperity. But to revert to peace and lasting prosperity, they must make a distinction
between Tamils and the LTTE. A great deal of the mistake arises by this confusion. It is possibly a confusion that afflicts
some of us also. We need to remove this aspect of equating the LTTE with the totality of the Tamil population whether in
Sri Lanka or the Tamil Diaspora or other Tamils, who have such enormous talent and ability and competence that the State
of Tamil Nadu has given to India.

Madam, surely, when genes of competence were being distributed by the Creator, I feel cheated coming from the desert of
Rajasthan, all the genes seem to have gone to Tamil Nadu! We have no 'competence’ left.



MADAM SPEAKER: Hon. Member, you have no reason to feel cheated.

SHRI JASWANT SINGH :But I do urge all of us to reflect on this distinction. I do not want to go into the origins of LTTE.
How that original fault was committed is now history. That is not entirely relevant to our today's discussion. Therefore, I
limit myself to what we can do to ourselves.

The next point is again a suggestion. I think, it makes a great deal of sense and also perhaps in Tamil Nadu, that we must
make a distinction between minoritism and ethnicity. The Tamils in Sri Lanka are not simply a minority. They are an ethnic
grouping and that must be recognized, respected and treated as such as an ethnic group. If we do that, then a great deal
of the root of the problems and solution will be found by us. I say this because I realize that these were some of the planks
of the NDA. This is not any total enunciation of policy. But I do want to add my view to a unanimous expression of view by
the Tamil Nadu Assembly. That unanimous expression of views by the Tamil Nadu Assembly is a right, is a sovereign

function and a duty, indeed a duty of the Tamil Nadu Assembly, as presently elected, representing the State of Tamil Nadu.

It does not behove anybody here or outside of India to belittle the views that the entire Assembly of Tamil Nadu has
expressed. I do not wish to further labour this point. Surely, it must be understood because if I have time I will share a
thought or two on the transformed nature of today's foreign policy.

Madam, there is one more thing that I will add briefly. This is what my distinguished colleague and the Leader of the
Opposition had once raised and it is about Katchaitheevu. Now, this Katchaitheevu Island about which, I believe the Chief
Minister of Tamil Nadu has lodged an appeal in the Supreme Court, was ceded by us to Sri Lanka principally to facilitate
fishing. But the fishing rights of the Tamil fishermen were preserved fully. That is one. Secondly, there is a Catholic, if I am
not mistaken, church. These are problems with our fishing it is entirely coastal fishing. It is not industrial fishing and
because it is coastal fishery, in waters surrounding Katchaitheevu there will be occasions when Sri Lankan fishermen come,
dry their nets, or Indian fishermen go there but those occasions must not ever be used to shoot at or kill Tamil fishermen.
That happens because firstly we are not fully administrating the understanding which surrounds the ceding of this island.

I can only urge the Government to ensure that this understanding is fully implemented. There is a second aspect to
it. I do believe in it and I shared it with my distinguished colleague earlier that there is a need for us, for this Government
to take steps because we have a coastal fishery and there are millions of fishermen all along from Gujarat to Bengal. You
can circumnavigate coastal India. They are all coastal fishery. There is very little industrial fishery, so we must which stand
with limited options which coastal fishery offers. Please work towards arriving at a SAARC Agreement or Memorandum of
understanding or protocol, with all the countries of SAARC for coastal fishery.

Madam, I will be very brief now though I have not taken much time.
MADAM SPEAKER: You have time to speak.

SHRI JASWANT SINGH : I would not take much time but these are the planks which have added to Tamil Nadu's present
concerns. The foundation of the policy must be that there has to be a distinction now recognized by the Government
between the Tamil people and the LTTE. It must be done and as a good neighbour, Sri Lanka must also recognize it.

There are two or three general points that I would like to make. There are two or three strands of foreign policy. One is
what I call "Do Something Syndrome". I do not think that the wisdom of India's Foreign Policy is governed by it irrespective
of what the situation is. But the reverse is even more killing and that is being uninvolved and or the "Do Nothing
Syndrome". I appeal to the Government of India not to fall into either of these traps. There is an imperative need to
recognize that India has a role to play not because we are a South Asian hegemon- we are not that - but because India has
a role and responsibility towards its entire neighbourhood and it must provide that voice, that leadership and that guidance.
It was rather a poignant intervention that the hon. Prime Minister had made earlier. I hope what I say will be understood.

Of course, nobody stands for corruption either. But there could also be corruption of policy and you could have a
situation in which because of corruption of policy, the collective ill of inherited policy are is borne by India today. Do I have
to cite Jammu and Kashmir, do I have to cite Tibet, or China or the IPKF and the situation in Sri Lanka? But though I do not
want to go into a litany of earlier errors, please do reflect upon it.

I conclude now by sharing with the House a very fine speech made by Her Excellency, the former President of Sri Lanka. I
had the honour and the distinction of working with her for a great many years and we resolved a number of issues including
what then appeared to be a very unpopular step which is the Free Trade Agreement with Sri Lanka which is now
flourishing. Tamil Nadu has benefited; Kerala has benefited and Karnataka has benefited. Her Excellency Chandrika
Kumaratunga — I will conclude with the quotation — chose a quiet July Sunday to speak her mind on the aftermath of a war
that has ended more than two years back.



This is a news Report which quotes her.

"The victorious Government and the Sinhala community must comprehend that the Tamil community is
different from the LTTE. "

I applaud her for voicing that sentiment. I quote further:

" I too am glad, extremely happy, that the war has ended and terrorism has been defeated. But I cannot blind
myself to the fact that although we have won the civil war, we have not even begun to win the battle for
peace. "

It is a very wise statement by a former President of Sri Lanka who, if I might mention Madam Speaker, is a victim
of successive acts of terrorism. Her father, a very distinguished leader of Sri Lanka, her husband and others were
casualties to terrorism. She herself has lost an eye to an attack on her. For her to say this really gives the great
strength to people like us who are students of foreign policy and current affairs. But she is going on.
"An essential prerequisite for peace, a stable and strong Government and prosperity, is a democratic,
pluralistic State. This is the only magic potion I know to bind together diverse peoples of a multi-ethnic, multi-
linguistic, multi-religious and multi-cultural country like ours as one undivided and strong nation."

And, it goes on. I do not wish to read the other parts of it. It is a longish speech. It is very worthwhile. I submit to
my distinguished friends and colleagues from Tamil Nadu that if they were to go through the text effectively, they
will find a great deal of sense, possibly in this also. We are beginning to move towards a final resolution of what
has the troubled Sri Lankan nation for all these years let us and it in its endeavours.

Madam, as one of the small cogs in the NDA machinery, I had also endeavoured to work for the resolution of this
issue for which we must continue to work. The theory of being uninvolved, which appears to be the policy of the
Government of India, will not work. We have to remain involved because the people of Tamil Nadu, as an ethnic
community, overspill in their sentiments, in their cultural foundations which we cannot ignore. If we do so it, we
ignore it at the cost of the internal stability of India. As it is the internal stability of India is already greatly
challenged for we have, at the helm of affairs, a severely challenged Government. Between these two, the answer
that has to be found is the collective wisdom of all of us here.

With that appeal, Madam, on behalf of my Party, I conclude. Thank you very much.

SHRI N.S.V. CHITTHAN (DINDIGUL): Madam Speaker, I thank you very much for giving me this opportunity to participate in
the Discussion under Rule 193 on the steps taken by Government of India for the relief and resettlement of Tamils in Sri
Lanka and other measures to promote their welfare.

Madam, we know the relationship between India and Sri Lanka is based upon the shared historical, cultural, ethnical and
civilisational ties.

13.24 hrs (Mr. Deputy-Speaker in the Chair)

Mr. Deputy-Speaker, Sir, I have been following the Sri Lankan Tamils issue for the last three decades. I remember I was
part of a 10-member team of hon. Members of Parliament who visited Sri Lanka in October, 2009.

We have the first-hand knowledge of rehabilitation process in the Island nation's North and East, after the war against
LTTE. Sri Lankan forces defeated the LTTE 25 months ago. Enough devastation, demolition and destruction have been done
by the Sri Lankan army by crushing the Tamils in the northern Sri Lanka. The 2009 war in Sri Lanka displaced three lakh
people who were forced to live in rehabilitation camps within barbed wire fences for months together. No word can displace
the mental agony and distress of the Internally Displaced Persons (IDP) persons. At present, there are 10,000 people living
under inhuman conditions at the Camps. Mr. Deputy-Speaker, Sir, our Government should press the Sri  Lankan Government
to release them without any further delay.

After the Civil War was over on 22"d June, 2009, the UN Secretary General appointed a Panel of Experts to visit and study



the real position. Specially, the Panel found credible allegations associated with the final stages of war between September,

2008 and 19t May, 2009. I quote: "From February, 2009 onwards, the LTTE started point-blank shooting of civilians who
attempted to escape the conflict zone, significantly adding to the death toll in the final stages of the war. It also fired
artillery in proximity to large groups of IDPs and fired from, or stored military equipment near, IDPs or civilian installations
such as hospitals." The Panel found five core categories of credible allegations against the Government of Sri Lanka. Thus, I
quote: "In conclusion, the Panel found credible allegations that comprise five core categories of potential serious violations
committed by the Government of Sri Lanka —1. killing of civilians through widespread shelling; 2. shelling of hospitals and
humanitarian objects; 3. denial of humanitarian assistance; 4. human rights violations suffered by victims and survivors of
the conflict, including both IDPs and suspected LTTE cadre; and 5. human rights violations outside the conflict zone,
including against the media and other critics of the Government."

At the same time, I quote: "The Panel's determination of credible allegations against the LTTE, associated with the final
stages of the war reveal six core categories of potential serious violations: 1. using civilians as a human buffer; 2. killing
civilians attempting to flee LTTE control; 3. using military equipment in the proximity of civilians; 4. forced recruitment of
children; 5. forced labour; and 6. killing of civilians through suicide attacks."

These reports reveal the real position of Sri Lanka. Our Government should press the Sri Lankan Government to facilitate
the settlement of all these displaced people in the respective places.

Mr. Deputy-Speaker, Sir, the war came to an end in May, 2009. Due to war, around half a million people were displaced.
Miseries and agonies still continue. Over two lakh displaced persons have still not been permitted to be resettled in their
original places, even though those who have been allowed to go back to their villages are still living in temporary shelters.
Moreover, thousands of people were rendered houseless; countless people were rendered homeless; more than 50,000
children and elders were miserably maimed; more than one lakh young ladies lost their husbands and became helpless
widows.

More than 15 lakh people lost their kith and kin. Thousands of people who were imprisoned are experiencing living death in
cells. More than 1 lakh students have been deprived of the gift of education.

Sir, our UPA Government is helping to rebuild the battered infrastructure in Northern Sri Lanka and catering to the livelihood
concerns of the Tamils have marked spectrum Indian engagement with Sri Lanka in the past two post-war years to ensure
an early return of normalcy.

Our Government announced a grant of Rs. 500 crore, in two instalments, for relief, rehabilitation and resettlement work in
Sri Lanka. Towards longer gestation project, our Government also promised to construct 50,000 permanent houses mainly
for IDPs in Sri Lanka. Yesterday, we met MPs belonging to the Tamil National Alliance of Sri Lanka. They told us that only
100 houses have been built so far.

India has provided 4 million sheets of roofing and 40,000 tonnes of cement. Towards distribution of agricultural implements,
India provided 95,000 packs of agricultural starter packs valued at 3.2 million US dollars to start the agricultural activities of
the resettled people. Last year our Government supplied 500 tractors and 75 buses. I am sorry to say that the tractors
supplied by our Government have been diverted to some other areas, particularly to non-Tamil areas. This is highly
condemnable.

Sir, for the skill development of youth, our Government has built a Vocational Training Centre in the Muslim dominated
Puttalam, apart from setting up another 2 such Centres in Batticaloa. We have also taken up a project to renovate 100
schools in Killinochi and Mullaitivu areas. We have also provided 1.1 million US dollar aid to Jaffna Teaching Hospital
besides providing more than 1,400 limbs and we have also constructed 150 bed- hospital in Dickoya. The work on the
Northern Railway in Sri Lanka is progressing between Medawachchiya to Talaimannar. Moreover, seven Indian Demining
Teams are working to clear more areas in Northern Sri Lanka. Kankesanthurai Port is also to be developed by us. Fishing
equipment and boats have been given to Tamil Fishermen to recommence their fishing operations. 175 boats were also
distributed to Muslim IDPs in the West.

However, issues in reconciliation are still to be addressed. Those who went missing during the war are still to be traced.
Political solution to meet the aspirations of Tamils is still to be addressed.

* Hon. Deputy-Speaker, Sir, I would like to record in this august House that the contribution of Indian National Congress
towards resolving the Sri Lankan Tamil issue is in no way less than what has been done by other parties, be it in Tamil



Nadu or in the country as a whole. After the ethnic violence in 1983, India extended hospitality with an open heart to about
1 A lakhs of Sri Lankan Tamil refugees. Our country cannot forget the Annexure —C that was taken up to resolve the
issue while our late lamented leader Shrimati Indira Gandhi was at the helm of affairs. It is only at the instance of our
young Prime Minister late Shri Rajiv Gandhi that all the militant groups and the Sri Lankan Government were brought to the
negotiations table at Thimpu. I would like to record this in this august House while recalling the peace initiative taken by
him with the December 19 Declaration. When Tamils in Sri Lanka faced the problem of being denied the supply of essential
commodities, it is Shri Rajiv Gandhi who took steps to supply 19 items of essential commodities to the Tamils in the
Northern Sri Lanka making use of our Air Force planes operated from the Bangalore Air base. History can not forget the
valiant efforts of Shri Rajiv Gandhi to ensure supply of more than four tones of food materials taking our air force planes

even if it amount violating their air space. In 1987 on 29t of July our leader Shri Rajiv Gandhi went to Sri Lanka to sign a
peace accord with the then President of Sri Lanka Shri J.R. Jayawardane. We also can not forget an attempt on his life
made by a naval sepoy who tried to hit Shri Rajiv Gandhi with the butt of his rifle. It must also be recalled that our leader
Rajiv Gandhi was so compassionate that he had asked the Sri Lankan Government not to take any punitive action against
that Sinhala armed forces man. At this moment I recall the presence of our late leader Shri G.K. Moopanar and our present
Home Minister Shri P. Chidambaram. Shri Rajiv Gandhi, the young promising leader who had avowed to take the country

forward into the 215t century was done away with by a human bomb in Sriperumbudur in an inhuman way. The country can
not forget and forgive this. Even after all these tragic incidents our leader Smt. Sonia Gandhi has come forward to make
appeal to save a woman from the gallows though she was found involved in the assassination of Shri Rajiv Gandhi. We now
gratefully recall that sacrificing attitude of that leader. In the recently concluded local body elections in the Northern
Province of Sri Lanka, Tamil National Alliance has won comfortably in a big way. At this juncture I would like to draw the
attention of the Government to the nefarious activities of certain evil elements operating in Tamil Nadu spreading hatred
and disaffection against the sovereignty of our nation. I urge upon the Union Government to ensure that our gullible youth
do not get misled by these elements. The Government of India must have an eye on these people. The terrorism has met
with its end but certain extreme elements are still there to foment trouble. The Government must be watchful. *

Mr. Deputy-Speaker, Sir, our Government's main focus should be on the well being of Tamil citizens of Sri Lanka. The
rehabilitation and re-building should be of the highest and the most immediate priority. The Government of India is their
only hope. Political settlement with substantial devolution of powers on the basis of Thirteenth Amendment passed by the
Sri Lankan Government should be the only solution.

The Indian Government should force Sri Lanka to: (i) begin genuine investigation into violations of international
humanitarian and human rights laws; (ii) end up all State violence, release all displaced persons and continue to provide
interim relief to all survivors, atrocities against civilians should come to an end, the Sri Lankan Government should
investigate and discuss the fate and location of persons reported to have forcibly disappeared; (iii) to issue a public formal
acknowledgement of its role and responsibility for extensive civilian casualties in the final stages of war.

Mr. Deputy-Speaker, Sir, yesterday, the parliamentarians of India met the parliamentarians of Sri Lanka. There were eight
Tamilian Parties and five Sri Lankan MPs. The following must be done as a matter or urgency: (i) the so-called takeover of
lands by Army under the guise of High Security Zones, etc. must be dismantled promptly; (ii) the Army must be withdrawn
from the Northern and Eastern parts immediately; (iii) all 'land-grab' schemes must be halted; (iv) all political prisoners
must be released forthwith; (v) a conducive atmosphere must be created in the North and East of Sri Lanka for the
refugees in India to return and re-start their lives in their original places;

Six, along with lifting the state of emergency, there should be similar other provisions in other laws and the
Prevention of Terrorism Act must be repealed.

In conclusion, Mr. Deputy-Speaker, Sir, I wish to point out that our hon. Minister of External Affairs Shri S.M. Krishna on
August 4, in this august House has said that the highest priority was towards the rehabilitation and rebuilding of Northern
Sri Lanka. A fair settlement of the political problem is of utmost importance.

In short, in Sri Lanka, Tamils should be treated as equals with the other classes in that island. Our Government should see
that the Tamils get equality, liberty and fraternity. The Tamil community should live in peace and harmony.
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*SHRI PR. NATARAJAN (COIMBATORE): Hon. Deputy Speaker, Sir, the Tamils in Sri Lanka must have equality and equal
opportunities and we are raising this issue now in this august House. The vexed issue is yet to be resolved and stumbling
block is the militarisation of the Tamil areas even after the end of the armed clashes between the militants and the Sri
Lankan army two years back. When the armed clashes were at the height of it, the Sri Lankan army violated basic human
rights and let loose atrocities. That State army was violating even the basic norms to be adopted during war period. Their
Air force heavily shelled and bombarded the Tamil areas and did not spare even the no-war zones and attacked even the
hospitals, schools and worship places. People were confined to restricted areas in the name of rehabilitation camps and
were starved to death. People who wanted to surrender were shot dead and were tortured. This has been documented by
a three member UN panel constituted at the instance of the UN Secretary-General. We have now before us the question as
to how we are going to get punishment to those who have committed the excesses and identifying those who have
committed the same. Hence we urge upon that there must be a high level inquiry and the culprits must be brought to book.
People who have lost their houses and kept in the camps must be sent back to their originally inhabitant areas. The
rehabilitation measures should be speeded up as they are progressing at a slow pace now and they are getting delayed
now. I would like to point out that the financial and other assistances extended by our Government to rebuild their houses
have not reached the needy Sri Lankan Tamil peoples. The Sri Lankan Government is not coming out with the list of those
who have been arrested from the high security zone till date. We would like to urge upon the Government that adequate
steps must be taken to free those who have been arrested under the suspicion that they may have LTTE links. We must
ensure that the Sri Lankan



* English translation of the speech originally delivered in Tamil

Tamils live with honour and self-respect having been assured of safety and security. Normalcy must return in their lives so
that they may regain the peace they have lost. Even after the end of the civil war, the Sri Lankan armed forces are still
occupying and continue to encroach upon the Tamil inhabitant areas. In order to set up army camps not only the
Government land, but also the provided land areas are being taken over. This will only lead to further tension and possible
clashes in the future. This militarisation process will not only harm the Tamils now, but will affect all the peoples speaking
various languages in Sri Lanka in the future. Hence we fervently appeal to all the democratic forces to oppose this
militarisation by the Sri Lankan authorities.

During the armed clashes that went on for many years, emergency was enforced for a very long time. Even after the end of
those clashes, emergency still continues and the emergency has not been lifted as yet. I urge upon the Government of
India to intervene and impress upon the authorities of that island nation to lift emergency at least now. That Government

has not implemented especially the provisions of the 13t" Amendment that came about as per the Indo-Sri Lanka Accord.
The Sri Lanka Government has not kept its word and has gone back from its promise to go in for devolution of power to the
Tamils and carving out a Tamil home-land merging northern and eastern provinces. In India, the States do not enjoy more
powers but still the law and order and the police force come under the State Governments. Recently, the President of Sri
Lanka in an interview has stated that the police force and the laws related to land and land-ownings would be vested with
the National Government at the Centre. This will only be diluting the concept of devolution of powers to the provinces. We
would like to point out that this would not help us to resolve the Sinhala-Tamil conflicts. It is only when all the political
parties in Sri Lanka are taken to the negotiating table and made to understand the need for devolution of powers that can
be a thorough understanding of the existing problems and its resolution.

Secondly, I would like to urge upon the Government to see upon the displaced peoples are allowed to go back to their
original inhabitations to be resettled.

Thirdly, those who committed the excesses during the armed clashes must be identified through a high level inquiry
committee and the culprits must be brought to book.

Fourthly, the army's intervention in the administration in both northern and eastern provinces must come to an end.
Emergency must be withdrawn. We urge upon the Government of India to take up strongly with the Sri Lankan authorities
to restore normalcy and extend to all Tamils their democratic rights.

The Government of India has extended assistance to Sri Lankan Tamils to be resettled and we must ensure whether that
has been really reaching the Tamils who needed them. We have before us several complaints that the Tamils are not
getting the assistance they were extended with.

I would like to point out to the deriding comments made by the Secretary of Defence to Sri Lanka about the unanimous
resolution passed by the Legislative Assembly of Tamil Nadu. When we talk of Sri Lanka, we always take care and often
reminded that it is our friendly country, but that has been left to winds by the authorities there in Sri Lanka. They have
criticized the unanimous resolution passed by the Legislative Assembly of Tamil Nadu. Had our External Affairs Ministry
summoned the Sri Lankan High Commissioner to India and brought to his notice the unanimous resolution passed in the
Legislative Assembly of Tamil Nadu, this situation might not have arisen. I would like to emphatically record in this august
House that the Government of India must have strongly condemned the deriding comments made by the Secretary of
Defence to Sri Lanka against the unanimous resolution passed by the Legislative Assembly of Tamil Nadu.

I urge upon the Government of India to take note of the fact that as an emerging power in the comity of nations we have a
bounden duty to take note of a UN Panel Report that indicts those who have committed crime against lakhs of innocent,
unarmed civilians and killed them. I urge upon the Government to take suitable and effective steps to bring to book the
culprits and the war criminals.

With this I conclude.

DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Hon. Deputy-Speaker, Sir, the issue which is being discussed today,
is a highly debated and discussed issue in this august House. It has been discussed through Starred Questions in Lok Sabha



as well as in Rajya Sabha. In this House, it has also been raised by way of an Adjournment Motion, through the Calling
Attention and even during 'Zero Hour'.

I have seen personally Shri Vaiko, who was our colleague at that time and hon. Shri T.R. Baalu and we had discussed this
issue. Now, Shri Baalu has raised this issue today in order to protect the humanity in Sri Lanka. I am adhering to the hon.
Speaker's direction as she has already cautioned us that the issue that we are discussing today is really a very dangerous
and very sensitive issue.

Before going to the main debate, I would like to draw the attention of the hon. Minister for External Affairs, who is a
former Chief Minister, Shri S.M. Krishna. I am grateful to Shri Ahamed also. Yesterday, I had a discussion with him relating
to some Tamilians, some Oriyas and some Biharis who are now in Tripoli, the capital of Libya, where I have been seven
days back when the bombardment took place. Even the President of the Peace Mission, Dr. Paul, is also barricaded.

I have already appealed to the Prime Minister. I am already writing D.O. letters to Prime Minister and External Affairs
Minister. I would request hon. Minister for External Affairs to see that their lives are saved and also request him to
intervene. The hon. Minister told me today and day before yesterday also that they are trying to get some information, but
the channel of information is totally disrupted. I would request him to try again and again. He may please try to have it
from Sudan also where there are more Oriya people. Though this is not covered in the subject of discussion for today's
debate, yet I would like to draw the attention of the hon. Minister, and also of this House, to save and protect Oriya people
trapped over there.

I may now come to the main debate. I can draw the attention of the hon. Deputy-Speaker that I have been to Jaffna
in the year 1991 when the Government had organized one international colloquium relating to Social Workers' Conference.
At that time, Shri Biju Patnaik was the Chief Minister and I was his cabinet colleague. At that time, I had personally seen
the tragic conditions of Tamilians.

I have seen with my eyes today the photographs that were presented to me by the Tamilians, which were pasted in
the book. You should see as to how the children and women are brutally murdered, and how the butchers are butchering
them. It is beyond humanity, and one cannot tolerate it. I have personally seen it with my own eyes.

The land is ours. Mati janmoru urbaro, manusho janmaru barbara. 3 seat 31 3dz 3) The soil is fertile by birth, but sairor Soa
I @&z & The man is brutal by birth. One can see that brutality if you see how the Tamilians are being pushed beyond the
ethics of humanity. We are propagating in the UNO, and particularly, drawing their attention and telling them about
plunging war against war to promote peace. What is this war? I have seen it personally, and I feel it.

You can show that book to the hon. Deputy-Speaker and hon. Speaker, which was presented to me yesterday and tears will
come in your eyes after seeing it. Nowhere has this happened in the world. ...(Interruptions) We think globally, but we
should work locally. I know that the Tamilians are having high heritage and literature. You go and see the Jaffna University.
It is totally ransacked and damaged. You go and see the hospitals. Where will the patients go? You should go and see the
ocean where the fishermen go every day. The ocean belongs to everybody; the world belongs to everybody; the soil
belongs to everybody; and the wind is ours, but our people are being killed. We lost a great Prime Minister of our country.
At the same time, they also lost their Prime Minister and other leaders too despite all this.

Our Parliament; our Prime Minister; and our hon. Minister should intervene as Rs. 500 crore is nothing. I pray to
make it Rs. 5,000 crore. Every day, people are eating and digesting crores and crores of rupees in the name of scams. Why
do you not sanction Rs. 5,000 crore immediately to provide shelter, and for maintaining their livelihood? I pray, through you,
to the august House that one should fight for humanity, and saving humanity must be the greatest order of this august
House.

We have long association with the Sri Lankan people. Shri Biju Patnaik's Government provided shelter in
Dandakaranya project. I have seen in Malaysia and Indonesia that Tamilians are great in the field; they are laborious; they
are great workers; and they till the land like farmers. They are cultivators earning money for their livelihood, and this has to
be maintained.

DR. M. THAMBIDURAI (KARUR): Thank you, Deputy-Speaker, Sir, for allowing me to participate now in the discussion on
this very sensitive issue of Sri Lanka Tamils. I thank most of our colleagues who participated in this very serious matter,
and expressed their views emotionally and sincerely. They want to see that somehow we solve this problem of Tamils in Sri



Lanka.

I want to make an objection to the fact that originally we have given the notice and included the subject as "Alleged killing
of Sri Lankan Tamils by Sri Lankan Army in the year 2009 as recently revealed in the UN Report."

Even the revised List of Business of August 10, 2011, Wednesday, once again, mentions the topic as: "To raise a
discussion on the alleged killing of Sri Lankan Tamils by Sri Lankan Army in the year 2009 as recently revealed in a United
Nation's Report." This is the exact topic that we had given. But what made you to change this topic and bring some other
thing is something that I could not understand. Why is our Indian Government so hesitant and fearful of Sri Lanka? That is
how I will put it. It is fear. Once the notices are given by all our Members and you have put it in the Bulletin, why have you
changed the title? Why are you putting a restriction on us by saying that we should not discuss about the killings of Tamils
by the Sinhalese Army?

We may be good friends, that is, Sri Lanka may be a good friend of India, but that is a different issue. We have to develop
friendship with all our neighbouring countries. While India is trying to do that, how are they reacting? What about Pakistan
and what are they doing? What about Nepal, Bangladesh and China? What kind of friendship they are having with us? In the
same way, what is Sri Lanka doing? Actually, Sri Lanka is blackmailing India. I can say that they are pretending to be a
friend of India, but actually they are not our real friends. The Government of India called the President of Sri Lanka on the
Republic Day function and honoured him as the Chief Guest. But what did their Defence Secretary say in his country? "We
are having some more friends. We do not have to bite whatever you are saying", that is what their Defence Secretary said
recently. Immediately after this, the President of Sri Lanka went to China to show that their friendship is developing and
also to show that he is more friendlier with China than with India. That is what they are doing.

Therefore, why have you changed the topic through which we wanted to discuss what the UN Report has actually said?
That is what we wanted to discuss. It is about human rights violation. As our friend has said, it is all about human rights
violation. Forget about which country or where. Wherever human rights are violated, it is our bounden duty to raise it here
in India. It was not only in India, this issue was raised even in USA and they have passed a resolution on it. Similarly, even
in UK also, they have raised this issue and then passed a resolution. What is wrong with it if we want to discuss this matter
in the Parliament of India, especially when it is about human rights violation?

Secondly, the hon. Minister of External Affairs made a Statement recently. I see three points as very important in the
Statement made by our External Affairs Minister. He says:

"The end of the long period of armed conflict in Sri Lanka in May, 2009, left around 3,00,000 Internally
Displaced Persons living in camps in Northern Sri Lanka and general devastation of infrastructure in the
affected areas."

That is what he has said. Merely because of this War, 3,00,000 Tamils have been displaced. The next point is:

"The end of the long conflict in Sri Lanka has also raised questions relating to the conduct of the War. We
have, in this context, noted a report issued by the Panel of Experts constituted by the United Nations
Secretary-General on Accountability in Sri Lanka. "

This is your Statement from where I am quoting. Here, you have not mentioned as to what the findings of the Panel of
Experts were. You have simply stated that it was based on the Report of the UN.

Another aspect that you have mentioned is about the Thirteenth Amendment. I want to quote further from your Statement:

"There have also been public reactions to the telecast of 'Channel 4' documentary entitled 'Sri Lanka's Killing
Fields'."

These are all the aspects that you have mentioned. That is why we have given the notices for taking up this issue. It is not
that voluntarily, we have given those notices. It was based on the Statement of the Minister of External Affairs only that we
have given the notices to discuss the 'Sri Lankan Army's atrocities and the killing of Tamils'.

The hon. Speaker has every right to change the topic. The Presiding Officer has the prerogative. But at the same time,
when our friends are expressing something, you have to listen. We are not criticizing any neighbouring country purposefully



because that is not our intention.

We are only discussing this here. That is why, Sir, regarding this, a unanimous resolution was passed by the Tamil Nadu
Assembly by the elected Government. You have to give respect for that. You are by-passing the Tamil's interest and their
feelings. He said that there may be conflict in India. Why I am telling this? It reflects all sections of Indian aspirations
because not only Tamilians are speaking now, all other sections of Indian people are speaking; they are expressing. This
consists of all India, not only of Tamil Nadu. You have to take into account. That is why, our Hon'ble Tamil Nadu Chief
Minister Madam recently brought a Resolution as soon as the Assembly was constituted. The first Resolution which she
brought is this. It says:

"Perarignar Anna has said that the culture of Tamils is not to be subservient to others and not to make others
subservient. "

This is not our intention. Tamil are not like that. We want to be friendly with others. We do not want to have any
enemity with others. That is the concept which our Hon'ble former Tamil Nadu Chief Minister Perarignar Anna has said.

"Tamil people with such noble ideals are spread all over the world. Linguistic and cultural umbilical cord
between Tamils in Tamil Nadu and Tamils in Sri Lanka is known to all."

This is emotional relationship, they were neighbours and friends. Also our ethnical relationship is there. Not only in
Sri Lanka, but in most of the places wherever Tamil people are there, they are having some culture. Our country's main
purpose is to preserve our culture and language. We have to peacefully live there. Our Hon'ble Tamil Nadu Chief Minister
Madam Dr. Jayalalithaa ji said:

"Though Sri Lanka became independent, the Tamils living in that country were struggling for many years
against the injustice of treating them as second class citizens."

Our country is a multilingual country. We are having so many things but it is only one India. We are respecting all. It
is Indian culture. We want to see that all minorities should be respected. We are fighting for that. Our Government is also
telling that we are protecting the minorities. What about Tamils there? They are treated as second class citizens. They do
not have any rights at all. That is why, they are fighting for that.

"Instead of appreciating the justness of their demands and ensuring that Tamils in Sri Lanka lead life with
dignity, equal rights and self-respect through necessary Constitutional Amendment, Sri Lankan Government
was taking all actions to exterminate them."

But even when we are making this kind of efforts, they are not listening and not stopping extermination of the Tamils
there.

Then what about the UN Panel Report? You have not mentioned that I want to point out that the hon. Chief Minister
of Tamil Nadu Dr. Jayalalithaa ji has passed the Resolution in Tamil Nadu Assembly and she mentioned that:

"The Panel appointed by the Secretary-General of United Nations Organisation found the following serious

credible allegations against the Sri Lankan Government.

(i)  the killing of civilians through widespread shelling;

(i)  shelling of hospitals and humanitarian objects;

(ii)  denial of humanitarian assistance;

(iv) human rights violations suffered by victims and survivors of the conflict including both IDPs and
suspected LTTE cadre; and

(v)  human rights violations outside the conflict zone including against the media and other critics of the
Government."

These are the things which the UN panel has found and the report was submitted. We expected a mention of it but
Hon'ble External Affairs Minister missed it in his statement. Therefore, our Hon'ble Tamil Nadu Chief Minister made a
Resolution which says:



"Therefore, this Assembly resolves to urge the Government of India to take up with the United Nations
Organisation and to declare those found guilty of such war crimes as war criminals."

It is the bounden duty of our Government. The Assembly passed the Resolution requesting you to take this to the
UNO and see that they are declared as war criminals. If at all they have not done, Hon'ble External Affairs Minister may do
it. That is all. They are not gaining anything.

"Further, this Assembly resolves to urge the Government of India to initiate action by working with the other
nations for the imposition of an economic embargo on the Government of Sri Lanka till the Tamils who are now
living in camps are resettled in their own places and are allowed to live with dignity and with equal
constitutional rights on par with Sinhalese."

This is the Resolution. There is nothing wrong in that. Our friend Shri Jaswant Singhji said that the recently elected Tamil
Nadu Government has passed the first Resolution. We have formed the Government in the State after getting majority. This
Resolution is the aspiration of the seven crore Tamil Nadu people. We are requesting the Government to take up this
Resolution. We are not asking for anything. We know our limitations. We would request the Government of India, we would
like to request the hon. Prime Minister, we would like to request the External Affairs Minister about this. That is all we can
say. That is why, we are raising this issue here.

MR. DEPUTY-SPEAKER: Please be brief.

DR. M. THAMBIDURALI (KARUR): Sir, I am raising a very important issue. This is a very sensitive matter. I know about the
limitations of time. In spite of that, I would request you to allow me to say a few more things. I am not going to take much
time of the House. I would refer to only points because our friends have already explained the whole history of the
sufferings of the Tamils in Sri Lanka. I do not want to go into the details as to how the Sinhalese are treating the Tamils. I
am limiting myself to what we want.

As our friend has said, the Defence Secretary of Sri Lanka has criticized the Resolution and also our Chief Minister of Tamil
Nadu. I raised this issue during 'Zero Hour'. This is a condemnable thing. We are not casting aspersions on anybody. When
the Resolution was passed in the Assembly, it was passed on to the Union Government. I said it in the beginning itself that
in the India Today, it has been said that the US State Department has warned recently and said that an international
mechanism should have to be brought to investigate war crimes in Sri Lanka. Even USA has said this. Why I am telling this
is that there is nothing wrong in saying that. The UK and some other European countries have also uttered this view. All
countries have been raising these kinds of issues.

The UN estimate is that over 40,000 Tamil civilians died during the last stages of war. The Sri Lankan Army was accused of
firing shells and bombing areas designated as 'safe zones'. The UN report itself says that 40,000 Tamil civilians are killed by
the Sri Lankan Army. But the actual estimate is that more than a lakh people have died. The place where still one lakh
people are staying is also fenced with barbed wires.

I would now like to come to the action part. I would say that the lands are being acquired from Tamils in the North and
Eastern parts of Sri Lanka for setting up Army camps. But no proper compensation has been given. They want to encroach
some more lands and see that the Army can be settled there to threaten the Tamil people. That is the thing they are doing.
The Indian Government gives an impression as though it wants to promote bilateral relations between Sri Lanka and India
without hindrance of the issue of Tamils. This is what we are feeling. It appears that it wants to see that the issue dies a
natural death. Is it a deliberate strategy of the Indian establishment? I want to know this. Why are you postponing this?
India is pursuing a strategic policy towards Sri Lanka as being a friend at the cost of Tamils living there. The Government of
India had allocated Rs.500 crore. What happened to that? I would like to know whether they have spent it properly. Some
of our friends have said that only Rs. 100 crore has been given and the remaining Rs.400 crore has been taken away by the
Singhalese. Whatever we are supplying, that is given to some other party.

There is one more point. How was our Prime Minister Shri Rajiv Gandhi treated when he visited Sri Lanka? Everybody
knows about it. Our friends from the Congress said about how we should treat our guests. I also respect that we should
treat our guests with respect. When Shri Rajiv Gandhi went to Sri Lanka as a guest, what respect did he get on that day?

They tried to kill him when he was taking the Guard of Honour. That was the treatment the Sinhalese gave to our
former Prime Minister. When he went there as their guest, they made an attempt to kill him then and there. That is what



Sri Lanka is. Sri Lanka is pretending but it is not trying to help. As I said in the beginning, Sri Lanka is threatening us that if
we do not remain friendly with Sri Lanka and unnecessarily interfere in the Tamils issue they will try to get friendly with
China. China is already there. Somebody has already referred to Kachchatheevu. What is Sri Lanka doing in Kachchatheevu?
They have allowed Chinese to fish in those waters. In the name of fishing in those waters, Chinese people are entering Sri
Lanka. Sri Lanka also made an agreement with China to bring in a lot of capital. Chinese conquering presence is there more
or less. What are they doing?

When Rajiv Gandhi visited Sri Lanka, he signed an accord with Jayawardene which referred to the 13t" amendment of the
Sri Lankan Constitution. Have they done it? According to the Rajiv-Jayawardene Accord, they were to merge the Eastern
and Northern parts together and see that a separated area is created there for Tamils to live in. Did they implement that

accord? According to 13t" amendment, they were supposed to give equal rights to Tamils also. Have they given equal
rights?

I would request the hon. Minister of External Affairs, through you, Sir, the resolution passed in Tamil Nadu by hon.
Jayalalithaaji be implemented. That includes the demands that war criminals be punished, they should be tried through the
UN, and embargo be put.

What we request is that till the Sri Lankan Tamils are settled this embargo be implemented there. Thank you very much.
SHRI T.R. BAALU (SRIPERUMBUDUR): Sir, the hon. Member mentioned about the change of the wording of the Motion.
MR. DEPUTY-SPEAKER: There is no need to reply.

SHRI T.R. BAALU : I am not replying to him. But as the mover of the motion I would like to clarify that initially the motion
submitted by the DMK read like this: "Killing of 40,000 and above Sri Lankan Tamils and follow up action taken by the
United Nations and the subsequent report." But, Madam Speaker in her wisdom changed the wording to read like this. This
was because various parties have given various ratings. Probably he wanted to rectify things.

DR. M. THAMBIDURAI: Mr. Shailendra Singh's resolution was also like that. How has it changed? Who allowed it to be
changed?

*SHRI P. LINGAM (TENKASI): Hon. Deputy Speaker, Sir, I would like to bring to the no tice of this august House the human
rights violations and the genocide attacks on the Sri Lankan Tamils. I would like to appeal to the Government of India to
take necessary steps and suitable actions to ensure that the Tamils there get equality and equal treatment while the
human rights violators meet the nemesis.

We need to know why these excesses have been perpetrated? What is happening there? Right from 1956, the Tamils
have been struggling to have equality and equal opportunities. The Tamil population in Sri Lanka was 35 per cent in 1956
and that has been reduced to 24 per cent now. In the Government services there, the Tamils have got only 7 per cent. To
go a step further, no position is given to Tamils in the Sri Lankan armed forces. Even the 3 per cent carved out for them is
not available to Tamil in both northern and eastern provinces. After stripped of many of their rights and loosing equal
status, the Tamils who have been rendered as second-rate citizens are continuously taking up their cause. Their peaceful
struggle which commenced in 1956 went on till 1983. It is only after a severe attack on them by the might of the State,
they took to arms and inevitably the struggle turned out to be armed clashes leading to violent attacks. Ever after that that
country has gone through several strife, conflicts, struggles and sufferings.

In 1983, when the Sinhala army attacked the Tamils brutally, the then Prime Minister of India, Smt. Indira Gandhi Ji
sent food materials to the affected Tamils. I would like to call Sri Lankan army as Sinhala army because it has no place for
Tamils. In 1987, when the situation worsened again, our popular Prime Minister, late Shri Rajiv Gandhi, went in for evolving
a Peace Accord to ensure protection, safety and security for the Tamils. He provided for in that Accord a

* English translation of the speech originally delivered in Tamil.



way out to carve out a Tamil home-land merging both the northern-eastern provinces the Tamil dominated areas. The
Accord also provided for more of devolution of power with autonomy within the framework of Sri Lankan Constitution. But
that amendment to their constitution has been ignored and neglected by the Sri Lankan Government. It is said that their
Supreme Court annulled it. Even today the Tamils live there as the second-rate citizens. More than 1, 46,000 Sri Lankan
Tamils have been killed by the State machinery and in the clashes. More than 5 lakhs of Tamils have fled from their homes
and have sought refuge in various countries of the world. In India alone there are about 1.5 lakhs of Sri Lankan Tamil
refuges put up in various refugee camps. I would like to ask of this Government as to why we are turning a Nelson's eye
and neglect our responsibility to take up the cause of the suffering Tamils in our neighbourhood even though that has been
going on for so many years now that too at a time when we have been claiming of a legacy of peaceful co-existence and a
constitution that proclaims about our role in establishing equality around. I would like to express my apprehension and
record it in this august House that the Government of the neighbouring country that commits atrocities against its own
peoples who have cultural ties with our country may rise against our country one day soon. We have been repeatedly
saying that Sri Lanka is our friendly nation. At the end of the civil war there, the President of that country states that their
victory was possible with the role of India in it. A President, who clamoured over a victory in a civil war, stated that India's
backing and assistance was fully there to win that war. I would like to ask this Government that it must clarify as to how
our country helped Sri Lanka. It has to be noted that Sri Lanka is an island nation and we are its immediate neighbouring
country and we must also note that Sri Lanka has brought no inimical country as it is situated away from every other
country. If India has extended arms and weapons and equipments to Sri Lanka, we must bear in mind that it may be used
against us only in future. Only we are saying that it is a friendly country. When we had Indo-Pak war to liberate
Bangladesh, Sri Lanka allowed itself to be used as a Pakistani Army Base. We must not forget this. The army planes were
flying over our air space then. Sri Lanka has always been acting against our interests. Even today it is reported that Chinese
and Pakistani army camps and installations are there in Sri Lanka. I do not know how we are still calling Sri Lanka as our
friendly country.

Taking note of serious human rights violations and genocidal attacks on innocent civilians at the instance of the UN
Secretary-General, a three Member UN Panel was sent there. The report submitted by that UN Panel has brought to light
clearly the human rights violations and the war crimes. Several countries have raised their voice against that regime in that
neighbouring country and have taken up with the UN to proceed further and bring to book the culprits. More than 47
countries have moved a resolution in this regard. At a time when we seek a permanent seat in the UN Security Council, we
must take note of the move by 47 countries about the human rights violations and war crimes committed in Sri Lanka. I am
afraid, we should not make ourselves vulnerable before the world that might ask us as to how a country that cannot ensure
peace in its neighbourhood can seek to be a Member of UN Security Council to ensure world peace. I urge upon the
Government of India to support the Resolution moved by 47 countries. At least this opportunity could be better utilised to
bring about a lasting political solution in that island nation.

Recently, the Legislative Assembly of Tamil Nadu move a unanimous Resolution in this regard. It even spelt out that
an economic embargo could be brought against Sri Lanka. It could be used as a tool against Sri Lanka to bring it round the
corner and to the negotiations table to bring about a durable solution. I urge upon the Union Government to follow suit with
the Government of Tamil Nadu and bring about a similar Resolution and have it passed in the Parliament of India. We
cannot remain a mute spectator to violations of human rights in our neighbourhood and we also must realise that it is the
anguish and the pain of about 7.5 crore of people in Tamil Nadu who have cultural ties and emotional attachment with the
Tamils in Sri Lanka. I urge upon the Union Government to speed up the possible positive steps to ensure peace and
protection to the Tamils in Sri Lanka.

I urge upon the Government of India not to come in the way of any possible UN action against the Sri Lanka and
instead it must support the actions initiated by certain other countries of the world. Government of India must ensure the
justice to the Tamil people of Sri Lanka. The Resolution moved by about 47 countries based on the findings of the UN Panel
must have support of India. Equality and equal opportunities must be available to the Sri Lankan Tamils. We have a definite
role to play there and ensure safety and security to the Tamils of Sri Lanka.

In the name of friendly country, Sri Lanka cannot go on and India cannot afford to keep quite for long. Sri Lanka can
go against India also. Hence we should not blindly believe Sri Lanka. We need to review our diplomatic relations with the Sri
Lanka ascertaining fully whether Sri Lanka is our real friendly country or not. India is a big country and an emerging power
and we should not be taken lightly and we should not allow ourselves to be disappointed at the hands of our small
neighbouring country whom we take to be a friendly country. With these word of caution, I would like to conclude my
speech.



*SHRI A. GANESHAMURTHI (ERODE): Mr. Deputy-Speaker, Sir, my esteemed colleagues who spoke ahead of me have

brought to the notice of this august House the current prevailing situation in Sri Lanka and the plight of Tamils there.
Particularly T would like to refer to the speech made by Shri Patasani of Biju Janata Dal, who identified himself more with
the Tamils and their problems. Almost all of them have reiterated that the Sri Lankan Tamils are treated as second rate
citizens in that country. As was rightly pointed out by Shri T.R. Baalu and Dr. Thambidurai, the problem is not of recent

origin. When India won its freedom, Mohammad Ali Jinnah raised his voice for a separate Pakistan and that is why India
was partitioned and two nations were carved out. Britishers annexed two separate nations ruled by Tamils and Sinhalese
separately. When the Britishers left unified Ceylon, which is now Sri Lanka, two nations were not there. It is also to be
noted that Tamils took the lead to win freedom for the entire unified country from the Britishers. Tamils only wanted
devolution of powers and share in power and did not ask for a separate country at that point of time. Now, they suffer that
action of theirs.

Right from 1956, till date they have been agitating and fighting for their rights. Their struggle which started as a
peaceful Gandhian movement was ignored by and large by the Sinhalese majority and the Tamils were continued to be
treated as second rate citizens, denied of their legitimate rights. Continuous treatments as second rate citizens and denial
of equal rights and violent attacks by the Armed Forces on them have forced the Tamil youth to take to arms. Helplessly
they sought the help of arms and arm struggle. Now we find ourselves in a situation where even taking the name of LTTE is
considered to be inappropriate. The world has opened its eyes now. Many of the countries have now accepted that it is true
that human rights have been violated in Sri Lanka. The three member UN Panel

* English translation of the speech originally delivered in Tamil

Report clearly points out to the genocide with the help of arms supply from several countries of the world. Sri Lankan
Government has trampled upon the human rights of Tamils and the State has resorted to war crimes. They have wiped out
Tamils using banned arms prohibited by the Geneva Convention. What is the solution? I do not want to go into the same
arguments advanced by others.

I would like to point out that the Tamil militants won back the Tamil dominated region from the clutches of the Sri
Lankan authorities and they were running a separate nation in the name of Tamil Eelam. India was in the forefront to help
Sri Lanka to finish them off. What is prevailing there now? We now hesitate to even raise issues in a sane manner. If we
are apprehensive about raising our voice, who is there to protect the interests of Tamils there? Even at a time when the
entire world has come forward to raise its voice sympathizing with the Tamils, we are still backtracking. We are now
discussing here in this august House about the rehabilitation measures this Government has taken to help the Tamils in Sri
Lanka. A similar discussion took place in the Sri Lankan Parliament two days back. Mr. Sreendran, a Member of Parliament
belonging to the Tamil National Alliance has raised his voice in their Parliament stating that unidentified people are
attacking innocent Tamils in their habitats. The panic that was created in the East has now spread to North. Such violent
armed attackers come even naked with arms and attack wildly innocent people and when they are given a chase, they run
away and enter Army camps and Police Stations without any check. When complaints are lodged, action is taken against
the innocent public. What kind of justice is this? In Jaffna areas where people live with panic, these incidents have spread
in Killinochi and in Bharathipuram where people have to spend sleepless nights apprehending the unexpected attack by
unidentified men. This is what is prevailing in Sri Lanka now where Tamils continue to live in fear without safety and
security. When this is the state of affairs available there, as informed to their Parliament, we, in Indian Parliament, are
talking about the assistance we have extended to them for the rehabilitation of Tamils which hardly trickles down to the
needy. All our relief materials have not reached the needy Tamils. Who are the beneficiaries? Are we in a position to verify
whether what we have extended is really being used for the purpose it was intended to and sent? Delegations from the
countries of the world cannot go there and see for themselves freely the real situation available there. The people who
have gone there report that the only liberal help forthcoming from the Sri Lankan Government to the Tamils is that they are
provided with 4 poles and a tarpaulin to make a makeshift tent.

The Government of India is waxing eloquent about the financial assistance extended to them and the materials sent
to them in the form of several bags of cement and other materials. But the houses that are supposed to be constructed for
the displaced Tamils are not forthcoming to them. The ground reality is that the Sinhalese are being settled in those newly
constructed settlements. Sinhalese are colonized in the Tamil dominated areas in a systematic manner by the Government
of Sri Lanka. This goes on unabated. The war that the Sri Lankan Government waged was not a war to end terrorism, but it
was a war to wipe out the Tamil race, the original inhabitants of that island nation. They have completed that war with the
sole intention to root out completely the Tamil race from that nation. The Government of India had extended a helping hand



to this.

India gave arms to them. It was also pointed out by the BJID Member who spoke ahead of me about the treatment
meted out to the Tamils in Sri Lanka in 1989. Our leader Vaiko and hon. Members like Baalu have all pointed out to this in
this august House earlier too. Our voices were not heard by the deaf ears of this Government. You gave them financial
assistance, you provided them with arms, you had even sent the Chiefs of your Armed Forces, you had even reached an
agreement with them to share the intelligence inputs of the Navy of your nation. India had even gone to the extent of
sending our Naval frigate to submerge the vessels from the countries of the world to help the militants in their fight for
their right.

This Government has supported to wipe out and finish off our brothren, our blood relations and the men of our race,
who have had umbilical cord relations with us. Sri Lanka itself has proclaimed that India was with them and helped them in
their war against the Tamils, which was nothing but genocide. India went that far to defeat a resolution brought before the
UN Human Rights Commission by 17 countries against Sri Lanka. Even today, the Government of India has not taken
cognizance of the UN Panel Report that has come out with its findings about the genocide, the human rights violations and
the war crimes committed by Sri Lankan Government. Even at a time the countries of the world have opened their eyes and
are seeing for themselves what had happened in Sri Lanka, the Government of India is yet to open its eyes. So far they
were using arms and weapons to resort to genocide, but now the Sri Lanka Government has resorted to weapon-less
genocide systematically.

The Sri Lankan Government which claims that they have wiped out totally LTTE with the end of the war, continues
with the genocide. Tamils are driven out from their originally inhabited areas. They are not allowed to return back to their
dwelling places. Shri Srindharan has pointed out in the Sri Lankan Parliament that in Kilinochi area, almost total evacuation
of Tamils has taken place. Even in Baticola region, people are being evacuated from their originally inhabited places. Even
now, the Armed Forces come in the dead of night, threatening people. Security is not there in the lives of the Tamils even
after the tall claims by the Government there that they have wiped out terrorism.

I would like to point out to another atrocious thing carried out by vested interests. The betrayers of yesteryears who are
now projected as leaders are brought to India and are made to interact with Members of Parliament here. It was pointed
out by Congress Members here that they had met them yesterday. Where do we go? There is unrest in Tamil Nadu. You
must understand the sentiments of the people over there. ...(Interruptions) 1 would like to point out that this is a grand
design forged by the intelligence agencies of both the countries to paint the town red. I would like to charge that this is a
plot by the Sri Lankan Government in connivance with ours to finish off once and for all the entire Tamil race in Sri Lanka. I
urge upon the Indian Government not to fall a prey to the evil designs of that Government.

It is enough. The Government of India must say to itself that it is enough to have allowed so much of atrocities against
Tamils and finish them off there in Sri Lanka and keeping quiet all these years in the name of friendly diplomatic relations. It
should not be forgotten that the race that is being hunted down in Sri Lanka is close to the Tamils who live in the southern
tip of the country. Please do not sacrifice Tamil race to extend a friendly hand to the Sri Lankan Government. Sovereignty is
not merely the rule of Government over its people, but also the confidence the people repose in that Government. The
people must feel that they are also being protected and their interests are also being protected by their Government. I urge
upon the Government to understand the sentiments of the Tamils who have reposed their faith in the sovereignty of the
Government of India.

We are an ancient race. "kal thondra mann thondra kalathe,

Mun thondri mootha kudi" is what is said of us. It means that our Tamil race is an ancient race that walked on this earth
even before the Stone Age. Just because you wanted to have friendly relations with Sri Lanka, you had offered to them on a
platter our Katchativu. That has resulted in our Indian fishermen being attacked by Sri Lankan Navy day in, day out. Please
do not extend friendly hand to Sri Lanka to wipe out Tamil race once and for all. Please help us save and continue with the
faith we have in the sovereignty of Indian State. Kindly bring about a change in our ways of handling things in direct
proportion to the sentiments of Tamils and understand our feelings and act accordingly.

There cannot be a lasting solution without carving out a separate Tamil Eelam. Hence, I urge upon the Government to take
steps to go in for a referendum as it was done in certain South-East Asian nations. Let all the Tamils in Sri Lanka be
allowed to vote and choose their destiny. A general referendum with the participation of all the Sri Lankan Tamils, both who
are in the Island and also those who have spread out to different places of the world, be held. Recently concluded local
body elections have proved the same point. The aspirations of the Tamils there, who have a separate eelam, is reflected
there. It is to be noted that the party that swears by Tamil Eelam has won in those polls. Hence, there is a need to go in



for a referendum to decide about Tamil Eelam. I urge upon the Government of India to help, assist in holding such a
referendum in the near future. This alone will help the Tamils like us who live in the Tamil mainland in India to continue to
repose our faith in the sovereignty of Government of India.

With this, I conclude.

15.04 hrs (Shri Inder Singh Namdhari /in the Chair)

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Sir, thank you very much for allowing me to participate in this discussion. I
am glad to participate in this discussion under rule 193 which has been piloted by our hon. Member Shri T.R.Baalu. The text
of the discussion was ratified and approved by all the Members of the Business Advisory Committee, including Shri
Thambidurai...(Interruptions)

DR. M. THAMBIDURAI (KARUR): Sir, I am objecting to it. This was not discussed...(Interruptions)
SHRI ADHIR CHOWDHURY: You are also a Member of the BAC.

DR. M. THAMBIDURALI : That is why I am objecting to this statement...(Interruptions)

MR. CHAIRMAN : Shri Chowdhury, there was no need to refer to it here.

SHRI ADHIR CHOWDHURY : He referred to it and that is why I have mentioned it. It was decided by the hon. Speaker in
consultation with the Members of the BAC...(Interruptions)

MR. CHAIRMAN: If anything is found objectionable, then it would be expunged from the proceedings.
Shri Thambidurai, you say that this matter was not discussed in the Business Advisory Committee.
DR. M. THAMBIDURALI : Sir, how can he mislead the House?

MR. CHAIRMAN: Then how was the name of the subject was changed?

DR. M. THAMBIDURAI : That is why I raised this and objected to it. It was not discussed in the BAC
meeting...(Interruptions)

SHRI ADHIR CHOWDHURY: 1t is the prerogative of the hon. Speaker and not only that in consultation with all the Members
of the BAC...(Interruptions)

SHRI S. SEMMALAI (SALEM): It was not consulted...(Interruptions)

MR. CHAIRMAN: Shri Thambidurai, since this change was approved by the hon. Speaker, therefore, I think, there is no need
for raising any objection.

DR. M. THAMBIDURALI : Sir, that is different. Why is he bringing in the name of a Member...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): Sir, the hon. Speaker has every authority to change
it...(Interruptions) The hon. Speaker, in her wisdom, has changed it, why is he raising an objection...(Interruptions)

DR. M. THAMBIDURALI : It was not in consultation with the Members...(Interruptions)
SHRI S. SEMMALAI: How was it changed?...(Interruptions)
MR. CHAIRMAN: Dr. Thambidurai, what do you want to say?

DR. M. THAMBIDURALI : Sir, I just want to seek a clarification. Hon. Member said that it was changed by the hon. Speaker
in consultation with the Members. That is wrong. I have already said, when I spoke at that time, that the hon. Speaker has
the prerogative. We have given a notice of a different type but it has been changed. That is my protest. But the hon.
Member said that it was done in consultation with the Members. That is wrong. That is what I said and I want to put it on
record...(Interruptions) He may not mislead the House like this...(Interruptions)

MR. CHAIRMAN: Making a change is within the jurisdiction of the hon. Speaker.



SHRI ADHIR CHOWDHURY: Sir, what I said was that he was also a Member of the BAC...(Interruptions)

MR. CHAIRMAN: We also read the previous Motion which was quite different from the Motion on which the discussion is
going on. But when the hon. Speaker has given her consent, then I think, there is no need for wasting the time.

SHRI V. NARAYANASAMY: Sir, hon. Members give notices on several Motions in their own form. Now the final form that
has been approved by the hon. Speaker is being discussed today. As you rightly mentioned, when we are discussing it, why
are you creating a controversy on this?...(Interruptions)

MR. CHAIRMAN: Shri Chowdhury, you may now please speak on the topic.

SHRI ADHIR CHOWDHURY : With respect to the Sri Lankan Tamilian issue, nobody should try to score a political brownie
point. This is my first contention.

MR. CHAIRMAN: Shri Chowdhury, one point is there. Since the matter is very sensitive and emotional, I think the hon.
Members belonging to other States also should speak more. It should not be confined only to the Tamils. This is the
concern of the whole country.

SHRI ADHIR CHOWDHURY : Sir, the issue is relating to Sri Lankan Tamils. It is our honest endeavour to see restoration of
peace and tranquility across the Palk Strait. The settlement of Tamilians in Sri Lanka was a historical necessity. We cannot
deny it. Apart from the concerns expressed by several Members, I would like to draw the attention of Tamil leadership as
well as the Union Government of India to the fact that since the 1980s, when the civil war broke out there, lakhs of Sri
Lankan Tamils were forced to migrate from Sri Lanka and started settling in various parts of the globe. That Tamil Diaspora
has carved out a niche for their own fate by dint of their skill, intelligence and dynamism. But now the civil war has ended.
Therefore, the host country which extended hospitality to the Tamil expatriates decades ago may now attempt to
repatriate themselves to their place of origin, that is, Sri Lanka. Here, we should take it into account so that those Tamil
expatriates should also be rehabilitated and resettled in their land of origin. I am asking the Government to look into it.

I took a little exception to the observation made by our honourable former Minister for External Affairs, Shri Jaswant Singh
that Indian Government is at wits' end with regard to Tamilian problem, if I have correctly understood. I would like to say
that being a former External Affairs Minister of our country, he should know the limitation of diplomatic manoeuvre. It is
true that we are surrounded by various hostile neighbours which cannot be denied. It is also true that our external
environment is not propitious to our country. Already, string of pearl strategy is being perpetrated by our hostile neighbour.
So, we have to take into cognizance the security environment and to pursue our neighbours through the diplomatic
channels so as to settle the problem and to facilitate the rehabilitation and resettlement programme.

When Hindi language was perceived to have been in 60 imposed, Tamil Nadu got flared up but it had not escalated
into a civil war. But the same syndrome was observed in Sri Lanka when Sinhala language was imposed on the ethnic
Tamilians, it got flared up. To the detriment of all, it boiled down to a civil war and a war ravaged Sri Lanka has already
hogged the limelight of the world. We were not being able to spare ourselves from the spillover effect of the war-torn
regime. That is the reason that our most beloved Leader, late Shri Rajiv Gandhi had laid down his life. He was assassinated
by a conspiracy hatched in that part of the soil. That is why we should take into account the entire spectrum of this political
situation before venturing into any initiative.

Sir in the year 1974, the island of Kachchatheevu was ceded to Sri Lanka. That was referred to by Shri Jaswant Singhji also.
It is because it was a gesture of goodwill to our neighbouring country that the tiny island of Kachchatheevu was ceded with
a stricture that Indian fishermen will be entitled to dry their fishing net in that island. ...(Interruptions)

MR. CHAIRMAN : Please try to be brief.

SHRI ADHIR CHOWDHURY : We have also observed the chilling blood curdling episode of Sri Lanka which was revealed in
the British Station Channel 1V. It sent a chill down the spine. It is an outrageous episode and it is beneath contempt.

Sir in the year 1987, our beloved late Shri Rajiv Gandhi had signed a pact with the Sri Lankan Government for the devolution

of power. I would like to ask the concerned Minister what is the present status of 13t" Amendment, what is the present
status of devolution package which was proposed in that Agreement because we came to know that the merger issue was

rendered null and void. I would like to know whether the devolution package and the 13t Amendment have been
transferred to a Select Committee of that country by ignoring the sentiments of the Tamil National Alliance. The fact is that
the day our hon. Minister stated here in the Parliament that the expeditious and concrete progress has been going on in
regard to Tamil people in Sri Lanka; the same day, the talks between the Sri Lankan Government and the Tamil National



Alliance had failed. ...(Interruptions)
MR. CHAIRMAN: Please conclude now.

SHRI ADHIR CHOWDHURY : Sir, I would like to mention a few lines made by the former President of the Sri Lanka,
Kumaratungaji, "who was the fourth Executive President of Sri Lanka, who has come out in strong opposition to current
President (not recorded), considered to be the mastermind and driving force behind a genocide carried out against Tamil
citizens in Sri Lanka's northern coastal regions, culminating two years ago in the brutal, senseless deaths up possibly more
than 100,000 human beings, most of whom were civilians". ...(Interruptions)

MR. CHAIRMAN: Please conclude. The name should be deleted.

SHRI ADHIR CHOWDHURY : Sir we are very much concerned to know that a semblance of demographic aggression is being
carried out against the Tamilian population in Sri Lanka. Sir, we do not want to see the replication of Tibet syndrome which
was carried by demographic aggression. We do not want to see the replication of Tibet syndrome in our neighbouring
country Sri Lanka. That is why this Government should exhaust all its resources, and should exhaust all its diplomatic
maneuvering skill so as to settle the long-drawn problem in regard to Tamilian in Sri Lanka.

MR. CHAIRMAN : Hon. Members, I have four more speakers to speak on this Discussion under Rule 193. Those who want to
lay their written speeches on the Table of the House can do so. It will be treated as part of the proceedings.
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"The pictures in the book sent to me projects the horrendous injuries noxious by inflict. The gory scene when
presented through the photos and pictures robs my sleep. Can man even be so beastly with little babies,
raping girls, mutilating men and women and massacre numbers? Inhumanity thy name is Sinhala. And Lord
Buddha the finest human ever is the one whom Sinhala worships. Lord, let there be Light, compassion,
humanism, mercy in Sri Lanka and a glorious grand settlement through a new federal State. No war is good.
No peace is bad.

Satyameva Jayate. "
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oficienr BB 3, Brq, 8, cifdpet qat Afdrell ot ARI S 381 8| A6 D i 32 I 3ucil IXPR A Dol dladl & b Iorch! Bzt wat 3, wai 3
3oIDT RIABR? IR AIDIR of sl b Afcil DI gdrol b fre e fopen? aai afiicl u2 3 33 SR A a=1 a8 JXae 37

368 AR 3l ol & fop a8l AfifeRIeA W JcA &l 38 &) As AdIcl olFeR Sl & [ TR F3? IoIPb A 3R YoIdiA Dl RIGII DI TR 31?7 Tl sl
frenfia 2l s1g, q aB2 3 36 IS 3, IoIb a0l DI DI R olal 3 Joreht et w3 30 e 2ft Yr6!r FHror 3 Sit llel o/ 3 ast el 318
Bi31, d STl 31 3AD IPIET-TIeT 3 R BT 3| AT ADIC G5 RIolt 3| ABIG, 36! Ad PRFAeTIaR P A2 9 52 UST 8l feRFaceaR oI
fragper sfr &, Il ugol A Glorr & cllell ®l ag A9l Sl & b dAretar e 3 3l roraar @ rar &A &t Sireft a1fde) sl & ast
ATGIAIRIPR? sl & I,uol.3l. 3l a6 TR B2 W 37 AR IIPR RN B2 Wl 3? sAfeTE &1 331 Ul 3 3 & st oft sa & s A Adwaa
Jdocy uifdd e Siren aifde &b asl afdferiol W SR ik Jicd d6 81, ol YoIdiA Dl cIael 8l, Iold ALIAIEDR Pl 8T 8l| IR BICT-
oIcT P USRI 3 SIcA &l 3l & U JS 2| I8l [read 3 arsoll arcl frssferll W2 31ca @2 33 8, SFAKIR ©2 38 3| 8 QU DA JS 319N? BAlR
3PICT-TPICT B Hed i AlGIAAT U BICH 1ol 3I2 Al fBogadrel i 8H qu IS 83N sAI2 Asl U dool Pl AP o1dl &) Asi P 3 oIPH¥D $A
I P 3ol RAEIR 3 eIt 3 o5 "&d 33 Sor @1 arft g, BT Sor 91 o wadl &) " st oot wad & b Siferfer St sARI BT 3, a8 el 3 RIRT
A 3, "aiferfr At sra: " | 3PICT WIeT B A P clidil DY AXPRT 3R o1l ST U B B W 3| oft el Araa 3pf smwvr S B A b a6l A
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F3IG, 3 fbara 3t oft 3311 auial 3 $AfeTE 33 f[bATd DI &0l Icic-Ucic B2 I3 forels A ST 3| $3D! [STeaiol AR fb=n 3, o1l ofret
gar gon arsar g The document is the maiden attempt of Penny Cuic Publications. John Penny Cuic is a British Engineer
worked in colonial India. was a great humanitarian. In 1895 with his own efforts he constructed the Mullaiperiyar Dam in
the State of Tamil Nadu, India. 32t daeia B 3 Roam @ dar feen 3 & sIc pwi sr=R &I B ug g g

Asafer ABIGA: Gl dIg, ST MU 38 SRav; 3 siRiol bl 31 SxAD2 dict

st. Fgdor grIrG Ris & Sft #dice, 3 smum! el 381 §) Jsl PI=RI S1f? 6t srft b a= sjr 87 16 sjer &6 figR® 3| sl Afdermai 3k aedl =
ool Jeat gal, As S;ol A Pelell Weol el 3 D Ellyn Shanker graduated from Albert Einstein College of Medicine. She
founded "Healng Seminars", an organisation dedicated to teaching mind-body connections to help heal physical and
psychiatric problems.

AafeY NG | eloerdrs 3 Breredl ofet oIt 3, & I o7

3i. zader yar Ris @ #idicw, < 41 ufitp 3z 3) "a€| The Tamil people are being disenfranchised and victimized by the Sri Lankan
authorities. This injustice must stop. The Tamil people must be allowed to live in peace and flourish in their homeland."

oft ofidon SRREI wlar 37 A Yorses AMefere ut S FBRIRE 3| A adf S & Sial a1 Heisel P el Wig 3 oy He is defending the
human rights of the Tamils. He has an unequivocal stand on the political question of the right of self-determination of
Tamils. He started a bilingual paper 'Arumuna’.
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3. sgdor ga1s Ris : off et ik otar 37 Mr. Viraj Mendis is the Chairperson of the International Human Rights Association
in Germany, a refugee based organisation. s DR DI 3IPY 3iTel AIBE, ATl Bt U B i aficrons
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Afdretl & zei1 6t e, Tt ART FHisT 3

*SHRI ARJUN RAM MEGHWAL (BIKANER): I want to give some suggestions in the discussion under Rule 193 — Relief and
Resettlement of Tamil in Sri Lanka :

(A). India should intervene through SAARC Agreement with the Sri Lankan Government to save the lives of Tamils living in
Sri Lanka.

(B). The tradition of coastal area should be safeguarded as per our Foreign Policy so that fishermen of Tamil community
can get relief and action can be taken as early as possible about their resettlement.



* Speech was laid on the Table

*SHRI NRIPENDRA NATH ROY (COOCH BEHAR): Respected Chairman Sir, I am thankful to you for allowing me to speak on
the motion under Rule 193 introduced by Shri Baalu ji in this august House. We have maintained good relations with Sri
Lanka since a very long time. Language, culture and religion of southern part of India and Sri Lanka are similar. In every
country, it is the duty of the majority of the population to take care of the minorities. Tamils of Indian origin have been
staying in the island nation for thousands of years. They had started the movement for autonomy, self determination,
language, education and employment in the year 1956. But the Government of Sri Lanka did not recognize their rights and
termed them as LTTE terrorists. Not all Tamils of Sri Lanka are terrorists. Some of them must have strayed away
unknowingly but most of them are ordinary people. In the year 2009 the Sri Lankan Government started torturing and
harassing then in the name of suppression of terrorism. This is not at all acceptable. We all want to have cordial relations
with Sri Lanka, we want to strengthen our ties with that nation. With this purpose in mind, our former Prime Minister had
sent peace troops to Sri Lanka. We do not support terrorism under any circumstances. Internal policy of no country should
be under the cloud of terror and India do not believe in patronizing terror groups. But as Hon. Member Raghuvansh Prasad
ji just mentioned, and as being reported by UN or other European nations, atrocities are being meted out to Tamil Civilians
by the Government of the island nation. Human rights are being grossly violated there in the name of elimination of LTTE
terrorists. Go to any hospital of Sri Lanka — you will find hundreds of poor helpless Tamils lying wounded after they were
attacked by Lankan army. These people have been branded as criminals. Sri Lankan Tamils have been displaced from their
original habitats. The Government of India must address this issue in right earnest. The grants which are sent by India for
the development of the Tamils are actually not reaching the target group.

*English translation of the speech originally delivered in Bengali.

Sri Lanka is our neighbouring country. Though we need to improve our relations with it, India must strive to raise its voice
against any kind of injustice that takes place there. Through the United Nations, this issue must be highlighted immediately
and strongly.

Sri Lanka, Nepal, Pakistan, Bangladesh — all are our good neighbours and we must enhance and strengthen our ties with
every country. But the reports of UN and other European countries are shocking and incidents of atrocities on Tamil civilians
are heart rending. Thus through you, Sir I urge upon the Government of India to take up the matter with Lankan
Government and bring about an amicable solution to the ongoing crisis. India also needs to have a proper policy to address
this issue and a firm resolve to raise voice against violation of human rights and gross injustice that is taking place in Sri
Lanka.

With these words I thank you for this opportunity and conclude my speech.

ANl ABNGA: PR Do cllol 3i2 9t aivetr i dicisl Al 3Riel o 9t Adstol I Jfden Bl

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Respected Chairman Sir, Sri Lanka is our neighbouring country and
we have longstanding relationship with the nation. We, the student, of history are aware that Ashoka had sent his
emissaries to Sri Lanka to propagate Buddhism in that country. India and Sri Lanka are friendly nations. But today we are
discussing a very grave issue which relates to incidents of gross violation of human rights there. We know that the war is
over but still rights of common people are being trumpled like anything with the help of military. Northern and Western Sri
Lanka are Tamil dominated areas. The army is trying to uproot the civilians from their original homes and thus are attacking



and torturing them heavily. Though the war has stopped, a war-like situation is still being created and basic rights of the
Tamils are going for a toss.

People of the entire world, who are peace loving, who are democratically inclined must stand up and oppose the atrocities
now. It is the right time. The way in which UN reports are pouring in saddens us, shocks us. They say that more than
40,000 Tamils have already been butchered by Lankan Government in the post-war scenario. The Government of India must
immediately speak out against the injustice. America, UK and other European countries have raised their voices. Now its
our turn because our people are suffering. Human rights violation should not be allowed to happen. We must stop this at
any cost. This issue should be highlighted in the United Nations.

This situation began in 1956. A large number of Tamils stay in Sri Lanka but they are always treated as second class
citizens. In every aspect, they are deprived. In employment, in education, in health care facilities, the Tamils do not have
any say, any priority. The help or aid which is sent by the Government of India should be enhanced. More grant should be
earmarked for them.

*English translation of the speech originally delivered in Bengali.

In India, we have more than seven and half crore of Tamils. They have a rich culture, heritage, language. They are
good people and must get their due. But the rights of Tamils are not being safeguarded in Sri Lanka. They are treated as
second class citizens. Therefore Indian Government must ensure that the money which is sent to Sri Lanka is actually
utilized for the benefit of Tamils.

Pressure must also be exerted through international organizations like UN and by the Ministry of External Affairs so that the
Tamil brothers living in Sri Lanka get relief and respite. This is the responsibility of our foreign Ministry and the Government,
must do something in this regard.

I thank you sir for giving me the opportunity to speak on this very important matter and conclude my speech.

*SHRI CHARLES DIAS (NOMINATED): The atrocities on Tamils in Sri Lanka is a matter of great concern for our country.
Tamils in Sri Lanka have contributed much to promote the agricultural and industrial progress of Sri Lanka. But, the attitude
of Sri Lankan government to Tamils was not at all healthy and Tamils suffered lots by this attitude, which is known to the
whole world.



Now, there arose a situation that in the struggle between organizations for Tamils and Sri Lankan army, thousands of
innocent Tamils lost their life and property and they are now put to unexplainable miseries. This aspect has to be looked
into, which is our duty. Any society which values human rights should consider this. The Govt. of India has to ascertain the
loss of life and property to the unfortunate Tamils in Sri Lanka and take effective measures to help them build the houses
for Tamils and also to provide them basic amenities.

It is also a need of the hour that through diplomatic sources, efforts have to be taken to end the problems of Tamils and
they should have an atmosphere to live in peace with dignity.

DR. TARUN MANDAL (JAYNAGAR): Mr. Chairman, Sir, I believe in the true spirit of internationalism. I feel that our brothers
and sisters of the Tamil community, who have been killed in Sri Lanka, are our own people. They are our parents; they are
our mothers and fathers. I would not like to differentiate Indians even as Tamilians, Keralites, Bengalis, Kashmiris,
Gujaratis etc. I feel that we are all Indians living in different parts of India. We are Indian contingent of the broader
international community.

It is horrible, senseless and inhuman killings of Tamil people at Sri Lanka since 1983 till recent period by the Sri Lankan
military in the name of fighting LTTE. Thousands and thousands of Tamil children, men and women had been massacred,
murdered, maimed and made orphan by the Sri Lankan Government violating all international conventions and covenants.
The International Human Rights Charter has been trampled down to earth and it has been done by a so-called civilized
Government. I would like to condemn this act of the Sri Lankan Government by my strongest voice.

It reminds us the terror, horror and the inhuman torture perpetrated by the US imperialist forces at the prison of Abu
Ghraib and at the prison of Guantanamo Bay. It reminds us the holocaust perpetrated in Vietnam by the US Military and in
the East European countries and Germany by fascist Adolf Hitler. It reminds us the brutality, barbarism and the war crimes
of the Second World War.

Sir, we might have some differences with the LTTE demands and their path. But the autonomy, ethnicity, equality and
rights of the Tamil citizens of Sri Lanka with non-Tamil citizens must be permitted, protected and promoted. There culture,
language, values and ethnicity should be protected and honoured and they be given power to decide on their own future
and progress within the Sri Lankan boundaries.

The Indian Government must take up the issue of their settlement, rehabilitation, particularly economic rehabilitation, with
the Sri Lankan Government. People who have been killed, disabled and property which has been destroyed be compensated
adequately as per the international norms. Those who have been displaced, if they wish to settle back in Sri Lanka, must be
resettled accordingly.

There must be political solution of the issues raised by the Tamil people in Sri Lanka. Political dialogue to this end should be
pursued with all sincerity. It is unfortunate that in a land of overwhelming Buddhist culture and influence, such bloodbath



occurred during the last three decades turning the blue coastal water into red, time and again. Sri Lanka, no doubt, is also
a capitalist country and like ours a vibrant member of SAARC. It is facing similar capitalist crisis like all other capitalist
countries of the globe. We cannot imagine today that the same capitalist democracy which called for liberty, fraternity,
equality and which appeared as a saviour of individual freedom and all-round development of human beings, at this crisis-
ridden stage of imperialism is crushing human rights and freedom. Capitalism is naked today stripped of humanism, human
values and social ethics.

MR. CHAIRMAN : Mandal ji, only one thing I want to tell you that the discussion relates to the resettlement of Tamils by the
Government of India.

DR. TARUN MANDAL: I know, Sir. I have mentioned it; I am mentioning it again. In this respect, I would like to mention that
the forces used by the Sri Lankan Government on its citizens, may they be Tamils, cannot be tolerated by any civilized
society. Similarly, in our country also, to tackle the problems of different ethnic, provincial, religious, linguistic, and
economically deprived people, the States forces are being utilised at length which are making the problems more complex
only.

Military might cannot be a solution as practised by the Government of Sri Lanka. A political will and a political talk can only
be the way out.

Sir, my last concluding point is this. These crisis-ridden capitalistic States sometimes keep alive such internal problems to
divide their exploited people of caste, creed, religion or ethnicity to prevent a unified fight by them against this oppressive
social system. Only in a true socialist and communist society, we can put an end of exploitation of man by man and
eradicate such ethnic problems.

Our attention should be drawn towards that.

* oft BogRiz l. diawr (Aredior): sicviler Asmufer Sft, offcicer 3 alicll & U sIaR 8 B 3) ARV vd acdl ot sft 3aror UerST
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*SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Mr. Chairman, Sir, after three weeks of continued effort we have

finally managed to take up this discussion which seeks to highlight the plight of Sri Lankan Tamils. I thank the Chair for
giving me an opportunity to participate in this discussion. India is an emerging power. We are now submitting our prayers
before this great power called our Indian Government. We fervently hope and sincerely believe that the Government of
India alone can positively intervene and ensure the safety and security of Tamils in Sri Lanka. We, as the people of India
and as the rightful citizens of this country lend our support to the cause of the suffering Eelam Tamils and take up the same
in this august House. We want to put forth certain urgent requirements. Only India can ensure if it chooses to provide
safety and security to the Eelam Tamils. As we all hope that a lasting solution and enduring peace can be found only
through the earnest efforts of the Government of India and hence we are placing before this Government our fervent
appeals. It would be possible only when the Government of India extends its humanitarian assistance.

Our Hon. Minister of External Affairs had mentioned in his statement made in this august House two weeks back that
about fifty thousand houses would be constructed to rehabilitate the Internally Displaced Tamils and the foundation work
for about thousand houses have been completed already. The facts are to the contrary and not even hundred dwelling units
have been raised in all these two years. Nothing has been done because the already existed houses have all been razed to
the ground and the Sri Lankan armed forces have encroached upon those lands and plots. It is a question as to how our
Indian Government will be able to create a situation where the safety and security is guaranteed to the Tamils there. I am
pained to point out that we have to restrict ourselves to certain constraints in expressing our sentiments. We cannot even
cry for them expressing our anguish. We are not able to say whatever we wanted to say here. We are not able to choose

* English translation of the Speech originally delivered in Tamil

the topic ourselves and to speak on it. It is rather paining that we do not have freedom even within this House. The
moment it was announced that the Sri Lankan Tamils issue would be taken up in this House, more than 90 per cent of the
Members of this august House have all left. This itself shows the attitude of this Government, this House towards the sorry
plight of hapless Tamils there. I, of course, get a relief to find Members from various political parties have enjoined
themselves in expressing their views sharing our sentiments about the pitiable situation in which the Tamils in Sri Lanka
find themselves there. Can we not weep for them? Can we not talk about the legitimate rights of Tamils? Already we have
lost the lives of about 2 lakh people. More than 15 lakhs of Tamils are moving about all over the world as orphans and
refugees. Sinhalese, as aggressors, have taken over the Tamil homeland, our originally inhabited areas. More than a lakh
mothers have been widowed. More than 15,000 people have been maimed. Much more than a lakh of students are not in a
position to go to schools and colleges. What kind of help can the Government of India extend to them? The compassionate
gesture of giving Rs. 500 crore may not wipe out their tears. It cannot cleanse the blood that has been shed till now. A
lasting solution can emerge only when a separate homeland is established there. Only a Tamil Eelam can be be an answer
for a permanent solution and we expect the Government of India to act upon in a resolute manner.

When our Government always remains supportive of the Sri Lankan Government, they do not reciprocate the same in
right earnestness. They have never implemented sincerely whatever accord we have signed with them. They build close
ties with China, Pakistan and other inimical countries in our neighbourhood. But our Tamil people consider India as their
motherland. In 1927 when Mahatma Gandhi went to Sri Lanka, it was only the Tamils who extended a warm welcome to
him, handing over bouquet of flowers. Tamils accepted Gandhiji as their father. They embraced Congress movement and
even started Tamil National Congress there. Whenever there had been Indo-Pak clash, Tamils had always liked to see India
winning. Tamils used to fire crackers and celebrate whenever they saw India winning. The Tamils in Sri Lanka have always
considered India to be their homeland and I am rather pained to point out that such people have been neglected by the
Government of India. Not only the Tamils living in the North and East of Sri Lanka, but also the Tamils in the Central Hill
Provinces are living in pitiable conditions as bonded labour. I would like to ask of this Government whether we have taken
note of the fact that the Government of that island nation has left to the winds the Shastri-Srimavo Accord of 1964 to find a
solution to the problems of the Tamils of the Central Hill Region. Even today, they are there to fend for themselves as
Stateless orphans without having citizenship rights and voting rights.

Our fishermen are not able to go near Katchativu islet which we have ceded to them with an understanding that our
fishing rights would remain intact. Time and again there are attacks against our Indian fishermen and the Government of
India has not seriously condemned such attacks even once. In all these 25 years, more than 300 Indian Tamil fishermen
have been killed. More than 300 people have been severely wounded. I would like to raise a question in this august House



as to how and why we are neglected. Is it because our mighty Government of India is afraid of something or never
bothered about the Tamils and their problems? We would like to ask whether we are sought to be insulted. We have
reposed our faith in the Government of India and we always continue to remain a part of India and we are living within the
boundaries of India and we belong to this nation. On the basis of this faith, I would like to ask the Government whether
they are going to take up the Tamil cause in a befitting manner without ignoring our sentiments.

The Tamils as a National race in our Indian nation are an ancient race with a rich cultural heritage and history and
they are about seven and a half crores of people in India and with more than 10 crores of people spread through out the
world. On behalf of all the Tamils, we would like to appeal to the Government of India to take note of the UN Panel Report
about the war crimes and human rights violations committed there and the Indian Government must show keen interest in
the welfare of Tamils in Sri Lanka. America and England have also pointed out to the war crimes. The Tamil Nadu Assembly
has unanimously passed a Resolution in this regard. I do not know why the Government of India is still silent on this. We
need to approach from a humanitarian angle. The Government of India was a mute spectator to the killings of lakhs of
Tamils during the war. In broad daylight at Mullivaikkal, 1 AV lakh Tamils were massacred and when that genocide was
taking place, the entire world and India were simply watching it.

MR. CHAIRMAN: If there is anything objectionable, that should be deleted.

SHRI THOL THIRUMAAVALAVAN : The perpetrators of the genocide killings and those men of (Interruptions) &€, »should be
brought to book for war crimes. They must be meted out with suitable punishment and should be taken to International
Court of Justice.

MR. CHAIRMAN : The names mentioned by the hon. Member should be deleted.

SHRI THOL THIRUMAAVALAVAN :India has got 120 crores of people whereas Sri Lanka has got only 1 crore people. So
mighty India can still prevail and if need be, we must consider intervening with all our force. Why are we afraid of them?
What do we apprehend? The Tamil people must be sent back to their originally inhabited places. We must put an end to the
aggression by their Armed Forces in taking over the land and properties of the hapless Tamils. Their cultural symbols are
being destroyed. Hindu worship places are devastated. Instead, they seek to raise Budh Vihars there. The cultural identities
of Tamils are being wiped out. They have razed to ground the houses of Tamils from their habitations. In English they call it
genocidal attack.

MR. CHAIRMAN : He is a revolutionary speaker.

SHRI THOL THIRUMAAVALAVAN : Such a kind of high-handed methods are going on there. The greatest dictator of the 21t
Century could be (Interruptions) 4€; »Such people must be brought before the International Court of Justice for war crimes.

MR. CHAIRMAN : The names and other objectionable words should be deleted.

SHRI THOL THIRUMAAVALAVAN : Only when a separate homeland is carved out for Tamils in Sri Lanka, we can ensure
peace and stability there. When Rajiv Gandhi was there, he took a bold decision to send food materials there for the
affected Tamils. I urge upon the present Government to take such bold measures. We must get a separate State for the
Tamils there. If need be, we must resort to armed forces intervention. Only India can get a separate Tamil Eelam.
Thanking the Chair for giving me this opportunity, let me conclude.

MR. CHAIRMAN : Now the hon. Minister will reply.

MR. CHAIRMAN : If there is anything objectionable, that should be deleted.
...(Interruptions)
MR. CHAIRMAN: The names mentioned by the hon. Member should be deleted.

He is a very revolutionary speaker. The names and other objectionable words should be deleted.
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* Speech was laid on the Table

*SHRI S.S. RAMASUBBU (TIRUNELVELI): Chairman Sir, thank you very much for giving me an opportunity to speak on
discussion under Rule 193 for the steps taken by Government of India for relief and resettlement of Tamils in Sri Lanka and
other measures to promote their welfare.

After the civil war, the Sri Lankan Government assured India that they will resettle the marooned Tamil speaking people of
Sri Lanka in their respective villages.

So, on humanitarian grounds, our Indian Government gave Rs.500 crore for the rehabilitation and resettlement of Tamil-
speaking people who are affected severely.

Our Government should insist the Sri Lankan Government to construct 50,000 houses for which we have allocated fund for
the Tamil-speaking people for their rehabilitation. The Tamil people must get all the liberty and political freedom in Sri
Lanka.

The Sri Lankan Government should understand that the Tamil speaking people also are their citizens, namely, Sri Lankan
citizens. The Sri Lankan Government itself should not create any disparity among the Sinhalis and Tamilians in Sri Lanka.
The military control in Sri Lanka on Tamilians should be removed.

Indian should have a cordial relationship with Sri Lanka. The Sri Lankan Government also have the responsibility to establish
a peaceful and amicable settlement.

The Indian fishermen who are involved in fish-catching near Katchativu area are killed frequently by Navy of Sri Lanka and
by Sri Lankan fishermen. This kind of problem should be stopped. Our Indian Government should make an amicable
arrangement with Sri Lankan Government to protect the Indian fishermen community.

* Speech was laid on the Table

Since Sri Lanka is a neighbouring country, our Government should establish a cordial relationship. At the same time it is the
duty of our Government to advise Sri Lankan Government to make a humanitarian arrangement to settle the Tamil people



to live peacefully and economically sound.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI E. AHAMED): Mr. Chairman, Sir, I would like to thank the hon. Members for
raising this very pertinent issue in this august House and also raising many pertinent points relating to the problems faced
by the Sri Lankan Tamils ...(Interruptions)

SHRI T.R. BAALU : Mr. Chairman, Sir, the hon. Minister of External Affairs has to come and give reply to this discussion. It
is the most important issue and also it is a sensitive issue. ...(Interruptions)

MR. CHAIRMAN : How can the Chair object him from giving the reply because he is a member of the Council of Ministers?
...(Interruptions)

SHRI T.R. BAALU :Sir, there would be many clarificatory questions. Would it be possible for the Minister of State in the
Ministry of External Affairs to give answer to those? ...(Interruptions)

SHRI E. AHAMED: Sir, the hon. Minister of External Affairs may come before the reply is over. ...(Interruptions)
MR. CHAIRMAN: Shri Baalu, you were yourself a Minister. There is a collective responsibility of the Council of Ministers.
...(Interruptions)

SHRI T.R. BAALU : At the time of conclusion of this discussion, the hon. Minister of External Affairs is not here.
...(Interruptions)

SHRI E. AHAMED: Mr. Chairman, Sir, I would like to submit that the same issue is being debated in the other House.
...(Interruptions)

SHRI T.R. BAALU :It is not fair...(Interruptions) Then, we have to walk out.
MR. CHAIRMAN: I do not think, it is a genuine point of order.
...(Interruptions)

SHRI T.R. BAALU :The Cabinet Minister concerned has to come. While I moved the motion, then also he was not here. So, in
conclusion, he is not here.

MR. CHAIRMAN: Mr. Baaly, it would have been better if the Cabinet Minister was here. But the Minister of State also has
every right to speak.

SHRI T.R. BAALU : No, we do not want to hear the Minister of State in his place...(Interruptions) He should come and
reply.

SHRI E. AHAMED: Sir, he is in the Rajya Sabha...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): Kindly hear me... (Interruptions)

MR. CHAIRMAN: Hon. Members, please take your seats.
...(Interruptions)

MR. CHAIRMAN: Baaluji, I am on my legs. Please sit down.



...(Interruptions)

SHRI T.R. BAALU : He should come and reply. There is no other way to continue. ...(Interruptions) When I moved the
motion, at that time also the Cabinet Minister was not here...(Interruptions)

MR. CHAIRMAN: Hon. Members, I am on my legs. Please take your seats. Please maintain decorum.
Narayanasamyji, what do you want to say?

SHRI V. NARAYANASAMY: Sir, I would like to submit that the discussion on Sri Lanka is going on in this House as well as in
the Rajya Sabha. Now, the hon. Cabinet Minister is replying to the debate in the Rajya Sabha. He is on his legs
there...(Interruptions)

SHRI T.R. BAALU : In no way, Lok Sabha is subservient.
SHRI V. NARAYANASAMY: It is not like that...(Interruptions)

Sir, apart from that, even under the rules, the Minister of State is also entitled to reply...(Interruptions) Even otherwise, the
Minister of State is also entitled to reply.

MR. CHAIRMAN: Yes.
...(Interruptions)

MR. CHAIRMAN: Dr. Thambidurai, you are a very experienced Member. Mr. Baalu himself was a Minister. Now, the Minister
means a Member of the Council of Ministers and it includes a Member of the Cabinet, a Minister of the State, a Deputy
Minister or a Parliamentary Secretary.

...(Interruptions)
SHRI ADHI SANKAR (KALLAKURICHI): But Sir, it is not an ordinary issue...(Interruptions)

SHRI T.R. BAALU : Sir, I agree with you. But when I moved the most important motion, the Minister was not
here...(Interruptions)

MR. CHAIRMAN: I agree that it would have been better if the Cabinet Minister was present here. But if he is replying in the
Rajya Sabha, how can he speak here simultaneously?

...(Interruptions)

SHRI V. NARAYANASAMY: Sir, the Cabinet Minister is in the Rajya Sabha and he is on his legs. He cannot leave and
come...(Interruptions)

Sir, we respect the sentiments of the hon. Members....(Interruptions)
MR. CHAIRMAN: Hon. Members, please sit down.
...(Interruptions)
SHRI T.R. BAALU : I know I was a Minister here...(Interruptions)
MR. CHAIRMAN: Let me give my ruling.
...(Interruptions)
DR. M. THAMBIDURAI (KARUR): Sir, let me make my submission....(Interruptions)
MR. CHAIRMAN: Mr. Narayanasamy, please sit down. I will give you a time.
...(Interruptions)
MR. CHAIRMAN: Dr. Thambidurai, you may make your point in just one minute.

DR. M. THAMBIDURALI : Sir, this is a very serious matter. Various Members have spoken on this matter. International
issues are also involved here. Secondly, you said that according to the rules, it may be a Minister or a State Minister, who
can reply. The Minister means the concerned Minister. Who gave the statement? The Minister of State has not given the



statement. The statement is actually given by Shri S.M Krishnaji. According to the rules, the Minister who has given the
statement has to reply.

MR. CHAIRMAN: Dr. Thambidurai, you must have seen on that day, the hon. Prime Minister made the statement but the
reply was given by the Home Minister.

DR. M. THAMBIDURAI : That is an exception.

MR. CHAIRMAN: That day the statement was given by the hon. Prime Minister and the reply was given by the Home
Minister.

...(Interruptions)
DR. M. THAMBIDURALI : Sir, please do not quote the precedent....(Interruptions)
SHRI S. SEMMALAI (SALEM): The name was mentioned. It was mentioned about the statement by Shri S.M. Krishna
...(Interruptions)
MR. CHAIRMAN: Mr. Baalu, let us hear what Mr. Narayanasamy has to say.

SHRI V. NARAYANASAMY: Sir, we are discussing under rule 193, a short duration discussion. Short duration discussion
does not require any kind of a statement by the Minister....(Interruptions)

16.00 hrs.
SHRI T.R. BAALU: No, many Members have referred to the statement....(Interruptions)
SHRI V. NARAYANASAMY: He is competent to reply....(Interruptions)

I am not quarrelling with you. He is replying in the other House. How can he come when he is replying
there?...(Interruptions)

16.0 AY; hrs
At this stage, Shri C. Sivasami and some other hon. Members came
and stood on the floor near the Table.

MR. CHAIRMAN : Please go back to your seats. I am going to give my ruling. No, Dr. Thambidurai please go to your seat.

...(Interruptions)
MR. CHAIRMAN: Please go to your seats. I am giving my ruling.

...(Interruptions)
16.01 hrs

At this stage, Shri C. Sivasami and some other hon. Members
went back to their seats.

SHRI E. AHAMED: Hon. Chairman, I would like to make a submission. Under the Constitution and under the Rules of
Procedure, I have every right to reply. If the hon. Members do not want to listen to a Minister of State, let them wait till the
Cabinet Minister comes. I have no objection. Either you adjourn the House or take up other business, I have no
objection....(Interruptions)

MR. CHAIRMAN: I can do one thing. Mr. Baalu, Dr. Thambidurai, Mr. Sampath, please listen to me. I am calling the hon.
State Minister to intervene but the final statement will be given by the hon. Cabinet Minister tomorrow.

...(Interruptions)

SHRI E. AHAMED: Mr. Chairman, you have only one alternative, either let the House wait till the Cabinet Minister comes
here or you take some other subject. It is your prerogative.



MR. CHAIRMAN: But you can intervene for some time.

SHRI E. AHAMED: No. If they are not prepared to listen to me, why should I speak here? I am prepared to speak. I can
reply. I have been replying in the other House and in this House also....( Interruptions) Even on the other day, Dr
Thambidurai himself wrote that the Minister of State can say. I have no objection....(Interruptions)

SHRI V. NARAYANASAMY: The House can take up the Minister's reply tomorrow.
SHRI E. AHAMED: Yes, it can be tomorrow....(Interruptions)
I cannot say we are wrong but you cannot say I am wrong....(Interruptions)

Mr. Chairman, I do not say their objections are wrong but they should not say I am wrong. I have every right under the
Constitution and under the Rules of Procedure.

SHRI T.R. BAALU : No, Sir, I am very sorry. I know the Constitution. I was a Cabinet Minister. ...(Interruptions)

MR. CHAIRMAN: Mr. Baalu, I feel the depth, sentiments of the hon. Members that they want to hear the reply from the
Cabinet Minister because so many questions have to be put. But I say Mr. Baalu that the State Minister has got full right to
reply. But even then I am taking up the next item and the reply will be given tomorrow.

SHRI T.R. BAALU : The Minister is not available in both the Houses. The Minister is not in the Rajya Sabha. He is not there.
MR. CHAIRMAN: We are taking up Item No.10.

SHRI T.R. BAALU: He is not there.

MR. CHAIRMAN: I am taking up legislative business. I have given the ruling. What is wrong? He will reply tomorrow.

SHRI E. AHAMED: Even the system of having Minister of State is to meet such a contingency. One Minister cannot do
everything simultaneously. It is not that one Minister alone will do everything...(Interruptions)

MR. CHAIRMAN: I agree.

SHRI E. AHAMED: I need not say this to such a senior Member like Shri Baalu.



